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INTRODUCTION 

I, the Chairman of the Railway Convention Committee (1991), having 
been authorised by the Committee to submit the Report on their behalf, 
present this Eleventh Report on Action Taken by Government on the 
recommendations contained in the Seventh Report of the Railway Conven-
tion Committee (1991) on 'Staff Welfare and Industrial Relations in 
Railways'. 

2. The Seventh Report of the Railway Conventi~n Committee (1991) 
was presented to Lok Sabha on 23rd August, 1994 and laid on the Table of 
Rajya Sabha the same day. It contained 49 observations and recommenda-
tions. Action Taken Notes on all these recommendations and observations 
were received from the Ministry of Railways on 1st March, 1995. The 
Committee considered the replies of the Government at their sitting held 
on 2nd June, 1995 and decided to have the latest position regarding such 
replies in respect of which final replies of the Government were still 
awaited. Although the Ministry of Railways forwarded their replies on 
11 July, 1995, yet final replies in respect of 11 recomme.nciations and 
observations are still awaited. 

3. The Committee considered and adopted the draft report at their 
sitting held on 8th September, 1995. The Minutes of the sitting form 
Part-II of the Report. 

4. An analysis of action taken by the Government on the recommenda-
tions contained in the Seventh Report of the Railway Convention 
Committee (1991) is given at Appendix II. It would be seen therefrom that 
out of 49 recommendations made in the Report 13 recommendations i.t. 
about 26.53% have been accepted by the Government. The Committee do 
not desire to pursue 11 recommendations i.t. 22.44% in view of the replies 
furnished by the Ministry. The replies have not been accepted in respect of 
14 recommendations i.e. about 28.57%. In respect of remaining 
11 recommendations i.e. 22.44%, the final reply of the Government is still 
awaited and the Ministry have been requesttd to furnish the same 
expeditiously. 

NEW DELHI; 
November 16, 1995 

Kartika 25, 1917(5) 
(v) 

M. BAGA REDDY, 
Chairman, 

Railway Convention Committee. 



CHAPTER I 

REPORT 
This Report of the Committee deals with the Action . Taken by 

the Government on the Observations and Recommendations- contained 
in their Seventh Report (Tenth Lok Sabha)· on 'Staff Welfare and 
Industrial Relations in Railways'. The Committee's Seventh Report 
was presented to Lok Sabha on· 23 Aug~t, 1994. I\ct,ion Taken 
Notes on all these observations and recommendations were received 
from the Ministry of Railways on 1 March, 1995. On 2 June, 1995 
the Committee considered the replies furnished by the Ministry of 
RailwaYIl and desired to have the latest position regarding such 
replies in respect of which final replies of the Government were still 
awaited. Although the Ministry of Railways forwarded their replies 
on 11 July, 1995 yet some of the replies were still found to be 
interim in nature. 

2. Replies to the recommendations and observations eontained in 
the Report have broadly been categorised a!; under: 

(i) Recommendations/Observations which have been accepted by 
Government: 
Paras 1.94, 1.95. 2.149. 2.150. 2.1SZ. 2.155, 2.156, 2.159, 
2.167, 2.169. 2.170. 2.173 & 2.174. 

(ii) Recommendations/Observations which the Committee do not 
desire to pursue in view of the Government's replies: 

Paras 1.81, 1.82. 1.96. 2.153. 2.154. 2.158, 2.~64, 2.165, 
2.168, 2.172 & 2.175. 

(iii) Recommendations/Observations in respect of which replies of 
the Government have not been accepted by the Committee . . 
and which requires reiteration: 
Paras 1.86, 1.87. 1.88. 1.89. 1.90. 1.91. 1.92. 2.151, 2.160, 
2.161, 2.162. 2.163. 2.166. & 2.171. 

(iv) Recommendations/Observations in respect of which final 
replies of the Government arc still awaited: 
Paras 1.75. 1.76. 1.77. 1.78. 1.79, 1.80, 1.83, 1.84, 1.85, 1.93 
& 2.157. 

3. ibeCommlttee desire that nnal replies In respect of the rec:om-
mendatlolllloblen8tlons on wbleb only Interim repUes have been fur-
Dlsbed by the Government should be submitted to them eJpedltlously. 
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4. The Committee will now deal with tbe action taken by the 
Government on some of the recommendations. 

Desirability of the Principle of 'One Union for One Industry' 
(Para Nos. 1.78 to 1.80) 

S. Keeping in view the work force of about 16 lakhs with a multiplicity 
of nearly 740 categories. the Committee had, on the principle' or one union 
for one industry, recommended: 

"A peculiar phenomenon which has come to the notice of the 
Committee is dual membership, During evidence, the Presidents of 
both the Federations admitted that the concept of dual membership 
very much existed in the system. 
The Committee feel that apart from giving a wrong signal about the 
actual membership of each of the federations, the Railwaymen are 
also put to physical harassment at the time of collection of Member-
ship fee. 
The Committee. therefore. recommend that for achieving the princi-
ple of single union in the Indian Railways. the Railway Board should 
de-no"o examine the norms for recognition ,of Unions. Though both 
the Federations are in favour of introducing a system of secret ballot 
for the Railwaymen to choose one of the two existing Federations. 
the Committee feel that both these Federations should be pursuaded 
to be amalgamated under one banner. In fact, the initiative for a 
single union must come from the two Federations. The Ministry could 
start a dialogue with the Corporate Enterprise Oroup (CEO) for 
materialising the concept of one Union for one Industry. The 
Committee suggest that the membership of the new Federation must 
represent all classes of railwaymen." 

6. In their reply dated 1 March. 1995 the Ministry of Railways have 
;tated as under: 

"As suggested. it is agreed that the issue of 'One Union for One 
Industry' alongwith other aspects concerning it may be discussed in 
the next meeting of PREM at Board's level." 

7. The Ministry of Railways have. in a subsequent note, informed the 
Committee that verification of membership of the recognised union ,,"-a-
vis the other unrecognised unions is not undertaken by them. In reply to 
another query of the Committee whether those Unions, whose membership 
has come down in comparison to the membership of other unrecognised 
unions.rwould remain to be recognised. the Ministry stated: 

"There is very remote possibility for such, a situation to physically 
happen. In a democratic set up, the Union having majority following 
automatically emerges as a power to be reckoned with having 
influence on staff which gets amply reflected in the extent of labour 



3 

peace and harmony prevailing in any industry/organisation. The fact 
that the Indian Railways have had no case of major work stoPpalei 
strikesllock outs etc. for the last tw6 decades, shows that the present 
practice followed by Indian Railways has stood the test Qf time and 
appears to function satisfactorily. Besides, the system of giving 
recognition to two Unions in each Zone provides automatically the 
system of check and balancc and any change in this system is likely to 
result in considerable work with hardly any advantage." 

8. Stressing the need to activate PREM the Committee had in paras 1.87 
and 1.88 of their Report. inler-alia observed: 

"In regard to workers' participation in management, the Committee 
find that neither the Corporate Enterprise Group (now renamed as 
Group for Participation of Railway Employees in Management -
PREM) meetings are held regularly nor any agenda for these 
meetings is decided by both the management and Unions. Hence, the 
Committee stress the need to aetivise PREM. They, therefore, 
recommend that if the Unions do not come forward with agenda for 
discussion, the Railway management should 'prepare and circulate the 
agenda and give notice for the meeting as per rule. The Committee 
appreciate that Ministry of Railways have already moved in this 
direction and taken up some important items for dialogue such as the 
issue of re-deplo~mcnt of surplus staff after phasing out of steam 
locomotives and issue of gauge conversion etc. in PREM. 

The Committee are of the firm view that both Unions and 
management should show adequate commitment and must come up 
with such important items which have a direct bearing on the working 
of Indian Railways. For making this forum more meaningful, the 
Committee suggest that the issue of privatisation and one union for 
one Industry should also be disellssed in PREM. Incidentally, there 
has been no meeting of the -PREM' since an announcement was 
made about this in February. 1994." 

9. In their action taken note dated 1 March. 1995. the Ministry of 
Railway~ have stated : 

"To enable the Federations to function in an effective and business-
like manner. certain facilities like photocopiers. Electronic Typewri-
ters and Telephones capable of directly being connected to General 
Managers and Heads of Departments on zonal Railways have been 
provided. Agenda covering above and other items has been circulated 
for the inaugural Meeting of PREM scheduled to be held shortly. 
The Railway Administration wants PREM to become a very effec-
tive, path breaking and interactive forum for participation of Railway 
employees in the Railway Management. 

The inaugural meeting of PREM fixed earlier had to be postponed 
due to some unavoidable reasons. 
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10. In this connection, the Ministry of Railways have ~n!ormed the 
Committee further as under on 11 July. 1995 : 

The· functioning of National Federation of Indian Railwaymen 
(NFIR),' one of the two major constituents of PREM, has been 
affected due to internal dispute at the apex level, as a result of which 
the meetings of PREM could not be held during the last one year. 
With the election of the new Central Office bearers of NFIR on 
1l7.95 in compliance of the directions of the Hon 'ble Supreme 
Court, it is hoped that the dispute will be resolved amicably. PREM 
meetings will be reactivated soon thereafter and these issues will be 
taker up for consideration in that forum". 

11. T .... Committee note that the inauaura) mcetina of the Group for 
Participation of Railway Employees In Manapment (PREM) could not 
materialiSe in the last one year due to lOme interaal dispute at the apo 
level of National Federation of Indian Rallwaymen (NFIR), one of the two 
major constituents of PREM. In compliance with the directions of the 
Hon'ble Supreme Court, the election of the new Central om« bearen of 
NFIR was held on 16 July, 1995. 

Although the Railway Administration wants PREM to become a very 
effective, path-breaking and interactive forum for participation or RaUway 
employees in the Railway Management, yet the fact remains that DO meeUna 
of the PREM could be held during the last one. year. The Committee need 
hardly emphasis that bOlh the Fedt'rations aod the Manaaenient shCMIld 
show their utmost commitment for makln,· this unique forum ...... e 
meaningful. The inaugural meeting of p.atM should, therefore, be COD-

veoed immediately and vital issues like the prlvatlsalion and 'One Union for 
one Industry' should be discussed without any further delay. 

Non-existence of t/le Scheme of Productivity.linked·incentive in the new 
Production VIIi,s I Para No. J .83J 

12. Commenting on the non-existence of Productivity-linked incentive 
scheme in the ncw Production Units. the Committee had in para 1.83 of 
their Report. observed a~ under: 

"The Committee have been. informed that staff councils exist in 
Production Units to look after thc welfare of the workers there and 
that a scheme of productivity-linkcd-incenti~c exists in the Railways 
whereby the staff of a Production Unit is entitled for incentive when 
the production ex<.:ecds the target. But no such scbcme exists in the 
new Productions Units like the Wheel & Axle Plant, Bangalore, the 
Rail Coach Factory. Kapurthala and Diesel Component Works. 
Patiala. During non-official evidence of the two National Federations, 
the Union Leaders expres. .. ed apprehensions that the administration 
was either trying to do away with the scheme or diluting the same. 
The Committee think that denial of such incentive scheme to .. 
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employees of new Production Units is neither in the interest of 
Production Units nor in the interest of Railway Industry as a whole." 

13. Tbe Ministry of Railways, in their acti~n taken note dated 1 Marcb, 
1995 submitted: 

"A successful incentive scheme is already in operation at WAP, 
Bangalore. Regarding the introduction of incentive schemes at DCW, 
Patiala and RCF, Kapurthala, studies have been undertaken to 
establisb productivity norms and to suggest suitable incentive 
schemes. These reports are being scrutinised by the two Units." 

14. Later on, the Ministry of Railways in their note dated 11 July, 1995 
stated: 

.. A successful incentive scheme is already in operation at W AP. 
Bangalore. The proposal for incentive scheme at RCF, Kapurthala 
has since been received at the Board's office and is currently under 
consideration for approval of the Board. The incentive scheme for 
DCW, Patiala is being scrutinized by DCW in consultation with 
Mis. RITES." 

IS. The Committee feel constrained to note that whereas Productlvlty-
linked-incentive Scheme has been in operation in various Production Units 
of the Railways, the proposal for the same for Rail Coach Factory (RCF), 
Kapurthala is stiD under consideration at Railway Board's Omce and that 
of Diesel Component Works (DeW), Patlala bas been under scrutiny In 
consultation with Mis. RITES. The Committee are of the view that the 
declaration of Productivity-linked-incentive scheme should be one time affair 
in both the Production Units. Implementation of the Incentive scheme In oae 
Production Unit and delayine in tbe other is neither a healthy maaaaeria1 
decision nor it is in the interest of the Railway Industry a. • whole. The 
Committee, therefore, desire that a decision ill the matter should be taken 
in respect of both these Units immediately under Intimation to them. 

'1aJ719 

Abolition of Staff Councils with tlte introduction of recognised 
Unions ill the Production Units 

{Para No. 1.84/ 
16. The Committee had. in para 1.84 of their Report, observed: 

"The problems of the staff of the Production Units are because of 
Railway Ministry's policy not to recognise the unions of the two 
recognised Federations in the Production units. It is observed that the 
Staff Councils were abolished on the introduction of Joint Consulta-
tive Machinery (JCM) in all Departments and the two recognised 
Railway Federations arc sole representatives of the Railwaymen at 
the National and Departmental levels. Therefore. continuance of the 
staff Councils. a legacy of the pas\. must end. with the recognition of 
the unions having affiliation to either of the two Fedcrtions in the 
Production Units. The Railway Ministry conceded that they have 
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been recclvmg constructive co-operation from the two recognised 
Federations. Therefore, there is no force in· their contention that the 
recognition to the unions in the Production Units will retard the 
production in the Production Units." 

17. The Ministry of Railways. in their action taken notes, dated 
1 March, 1995 submitted as follows: 

"The issue whether Staff Councils should continue to function in 
Railway Production Units as hither to or replaced by recognised 
unions is under the active consideration of Railway Board. Views of .. 
the Committee will be taken into consideration while arriving at a 
decision. " 

18. Asked to furnish the latest position in the matter, the Railway Board 
on 11 July, 1995 stated that the issue was still under their consideration. 

19. While the Ministry of Railways have dearly conceded that they have 
been recevinl constructive cooperation from the two recopised Federations 
the Committee have not been able to understand tbe reason lor delay 01 
more than a year in recognising Unions in Production Units bavilll 
amliation to either of the two National Federations. Tbe Committee cannot 
but re-emphasise tbeir view tbat Unions In the Production Units should be 
recognised without any further loss of time. 

Substitution of PNM by leM at all three level. [Para No. 1.85} 

20. Recommending to substitute PNM by JCM at all the three levels, 
the Committee had in para 1.85 of their Report stated: 

"Under the present system of collective bargaining in the Indian 
Railways. a Permanent Negotiating Machinery (PNM) exists at three 
levels i.e. Board level. Zonal level and Division !Workshop level 
with a provision for reference of cases to a tribunal. Similarly. Joint 
Consuhative Machinery (JCM) functions at two levels i.e .• National 
level and Departmental level with provision for compulsory arbitra-
tion. After reviewing the ~orking of the PNM. the Committee feel 
that it has not heen functioning as cffeciently as it was expected to do 
and often leads to mutual suspicion resulting in acrimony. At lower 
level it had been noticed that PNM has become a forum for dealing 
with individual cases and sueh cases constitute almost the entire 
agenda of their meetings. Even at Zonal level. it has been noticed 
that due to lack of follow-up action. a particular item figures in the 
agenda more than once. During evidence. the Chairman. Railway 
Board. had admitted that there arc some Zonal Railways which have 
failed in holding regular PNM meetings. The Committee feel that the 
Indian Railways should appreciate the merely setting up of such fora 
for reqular dialogue is not the end of their responsibility. Their 
effective functioning with utmost dedication and commitment is the 
continuous responsibility of the Ministry. After going into the areas 
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of major disputes, the Committee observe that the problems are not 
of Railways only but of the entire Central Government employees 
and, hence, they feel that the Ministry of Railways can do away with 
the present system of duplication of the arrangement. As the sphere 
of two collective bargaining machineries i.e, PNM and JCM is the 
same, the system of JCM may b~ retained. PNM may be substituted 
by JCM at all the three levels. The Committee hope that this would 
help labour in the Railways to speak in one voice, thereby reducing 
the time involved in routine negotiations and providc adequate teeth 
to the whole process of consultation management. Th& .committee 
further recommend that a proper record of cases, grievances, 
proceedings and action taken thereon may be maintained. Target 
date for follow-up action may be fixed and action taken notes 
prepared and circulated to the Unions. It should also be ensured that 
action taken must be conveyed to the Unions in unambiguous and 
transparent terms." 

21. The Ministry of Railways. in their action taken note dated 
lst March. 1995 replied as under: 

"While appreciating the recommendation. the Board would like to 
have a dialogue with both the Federations and take them into 
confidence to explore the feasibility of doing away with the duplicate 
forum for staff grievance redressa!. in as much as adopt JCM and 
stop PNM. so that implementation is smooth sailing. The process of 
cosultation with both the Federations wili soon be initiated and 
further follow up action as required will be taken." 

22. Asked to furnish the latest position in the matter. the Railway 
• Board. in their reply dated 11 July. 1995 stated that the feasibility o( doing 
away with the duplicate forum of PNM and merging the same with JCM 
will be consulted with both the Federations in the next PNM meeting. 

23. The Committee appreciate that the Ministry of Railways have 
accepted In principle their recommendation of replacing the roram of PNM 
with JCM. Now, with the reconstitution of NFIR Executive and settlement 
or its Internal dispute, the Ministry should not now find any excuse to delay 
the dialogue with the two federations for rnamping the colledive baraain-
Ing machinery. 

Delay in implementation of Ar/litrmioll Awards {Para No. 1.87} 

24. Recommending for implementation of awards given by the Boards 
of Arbitration within a period of three months. the Committee had in para 
1.86 of their Report recommended: 

"The Committee note that the JCM Scheme provides (or reference of 
unresolved issues/demands to the Board of Arbitration. Provided 
these arc arbitrable items. The arbitrable items are those relating to 
pay and allowances. weekly hours of work and leave. The a\"a;rl of 
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the Board of Arbitration is binding on both the sides. The Committee 
disapprove the present attitude of the Government. ill delaying 
implementation of the Arbitration awards under one pretext or the 
other. They, therefore, recommend that any award given by the 
Board of Arbitration should invariably be implemented within a 
period of 3 months." 

25. In their reply to the above recommendation of the Committee the 
Ministry of Railways stated as under: 

"The Department of personnel and Training under the Ministry of 
Personnel, Public Grievances and Pensions is the nodal agency for all 
matters regarding JCM Scheme, to whom the above recommendation 
was referred. have advised that the JCM Scheme drawn up in 
consultation with the Staff Side does not lay down any time limit for 
implementation of the Arbitration awards. nor docs it provide that 
they should be implemented invariably. In fact. the Scheme itself 
provides ·for modification/rejection of the 'recommendations of the 
Board of Arbitration by the Central Government with the approval 
of the Parliament on grounds affecting national economy or social 
justice under Clause 21 thereof. which reads as under: 

Subject to the overriding authority of Parliament. recommendations 
of the Board of Arbitration will be binding on both sides. 

If, for reasons to be recorded in writing. the Central Government 
is of opinion that all or any of the recommendations. oj Board of 
Arbitration should on grounds affecting national economy or social 
justice be modified, the Central Government shall. as soon as may 
be, lay before each House of Parliament the report of the Board 
containing such -recommendations together with the modifications 
proposed and the reasons, therefor. and thereupon Parliament may 
make such modifications in the recommendations as it may deem fit. 
Modification may extend to the rejection of recommendation. 

In view of this. the Dept!. of Personnel and Training have advised 
that it would not be possible to accept the above recommendation." 

26. The Committee are aware of the over-riding authority of ParUament 
as enunciated in Clause 21 of the JCM Scheme. However they wanted to 
make authorities answerable for keeping the matter pendi... for yean 
together. The Committee, therefore, recommend that If all or any of the 
recommendations of Board of Arbitration are to lie modified on grounds of 
afTecUog national economy of social justice, the Central Govt. should, 
within three months of the declaration of the award, lay before each House 
of Parliament the report of the Board containing such recommendatlon(s) 
together with the modifications proposed and the reasons therefor. In case 
of Government's inability to do so within tbe stipulated period due to 
certain reasons, the fad must be brought to the notice of both the Houses of 
Parliament. 
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Abolition of two-fold classification of Gautted Cadre I Paras 1.89 to 1.91 J 
27. In regard to abolition of two fold Claisification of Gazetted Cadre 

(Group 'A' & 'B') where differentiation between the two classes wu not 
possible; induction of GrQIIP 'B' Officers into Group 'A' Bnd restoratioo of 
'Concordance Table' the' Committcd in paras 1.89 to 1.91. bad ;lIler-alill 
recommended: 

"From the Memoraftdum and the evidence of the Indian Railway 
promottee Officers' Federation, the Committee find that a two-fold 
classification of gazetted cadre exists in the Railways. The Group 'B' 
Officers, though they perform the same duties. shoulder the same 
responsibilities and exercise the same powers as that of Group 'A' 
Officers, are granted a lower-grade pay scale of Rs. 2()()()'3S00, while 
the Group 'A' Officers are paid a higher scale of Rs. 2200-4000. The 
Committee further note that the First Pay Commission recommender 
abolitation of two-fold classification in the departments where dif-
ferentiation between the two classes was not necessary or possible 
either because of the mode of recruitment of bacause of the difficulty 
of distingllishing betwecn the importance and responsibility of the 
duties respectively performed by Class I and Class II Officers and two 
groups treated as one gazetted service. But this recommendation was 
not accepted by the Government and this issue of Railway Gazetted 
Services was not examined by the subsequent Pay Commissions. 
Though. during evidence. the Chairman, Railway Board had assured 
the Committee that the Board was in the process of preparing papers 
for putting it before the Cabinet. the Committee strongly recommend 
that this two-fold classification should be done away with. However, 
till a final decision is taken by the Ministry of Railways on the 
abolition of the two-fold classification, the Group 'B' Officers of 
Indian Railways should be granted the scale of Rs. 2200·4000". 

The Committee note that though the Group 'B' officers are physically 
available and working in Jr. Seale/Sr. scale of Group 'A' posts, they are 
not being inducted into Group 'A' as per their own quota of 40% "now 
50" at the appropriate time. i.e. after 3 years as laid down in tbe rule 
No. 209 (b) of Indian Railways establishment code. Further, an inordinate 
delay of 3 to 4 years takes place in the induction of Group 'B' officers into 
Group 'A'. The Committee are of the opinion that if the Group'B' officerS 
are inducted into Group 'A' based on the cadre and not on the vacancies, 
the legitimate representation of Group 'B' in Group 'A' will be ensured 
that the grievances of Grouup 'B' officers regarding low percentage in 
Group 'A' will be mitigated. In this connection. the Committee learn that 
even the Fourth pay Commission had recommended on similar lines. 

With regard to fixation of pay. the Committee regret to n<?t~ that while 
a Group 'A' direct recruit is granted higher scale of pay in the Assista~t 
officer Cadre and is given a further benefit of Rs. 6O(Y- or more on hiS 
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promotion to senior scale. a Group '8' officer holding the same post of 
Assistant Officer with long years of experience to his credit. gets RI. 125 
only on promotion to Senior scale. The Committee find that the system of 
fixing up pay of Assistant Officers on their promotion to senior scale was 
being done under a special fixation formula based on 'Concordance Table' 
from time immemorial. Even the Third Pay Commission. while appreciat-
ing the ration able behind the special fixation formula in certain organised 
services like Railways etc.. have recommended extension of luch special 
fixation formula to other organisations also. Now. the Committee learn 
that though the Fourth Pay Commission have not mentioned about the 
Concordance table, the Railway Board have withdrawn this benefit on the 
plea that the Fourth Pay commission had recommended tbe same. Further. 
it has come to the notice of the Committee that some categorties of 
officers have represented to the Pay Commission that the benefit of 
promotion to them is inadequate under FR 22(A) and, accordingly. the 
Pay Commission recommended that the formula of fixation of pay under 
FR 22(C) may uniformly a ply in such cases also. The Committee, 
therefore. strongly recommended that the Concordance table, which was in 
vogue for decades and withstood the test of the time, should be restored. 

28. In their action taken note dated 1 March, 1995. the Ministry of 
Railways have replied: 

"The First Pay Commission had examined in detail the need for 
having two categories of officers Group "8" and Group "A" (then 
called Clas.o; II and Class I respectively). They had indicated in their 
report that the: majority of the Members were in favour of retaining 
the two classes. The Government had. therefore, decided to continue 
with the two separate c1asscs of officers. This matter had subse-
quently been examined by the Second. Third and Fourth Pay 
Commissions. The views taken by the successive commissions was 
that the distinction should continue. Relevant recommendations of 
the Third and Fourth Pay Commissions are extracted in Appendix I. 

In view of the recommendations of the· Pay Commissions which 
were also accepted by the Govl.. Group '8' cadre is being retained as 
a separate entitly. It is also relevant that the existence of Group 'B' 
and Group 'A' junior scale is not unique to the Railways but is 
available in all MinistrieslDepartments under the Central Govern-
ment." 

Para 209 (8) (1) of Indian Railways Establishment Code Volume I 
quoted by the Committee reads as under: -

"Appointments to the posts in ·the Junior scale shall be made by 
selection on merit from amongst Group '8' officers of the depart-
ments concerned with not less than 3 years of non-fortuitous service 
in the grade." 



11 

It will be clear from the above men(aolied pari that 3 years non-
fortuitous service in the grade is only a condition for eligibility and does 
not, ipso-facto, confer a right upon the eligible candidates to be automati-
cally inducted into Group'A'lJt. scale immediately, on completion of 3 
years of non-fortuitous service. It has to be noted that the eligible 
Group'B' officers have to undergo a positive act of selection by a 
Departmental Promotion Committee convened by the Union Public 
Service Commiss,ion and tbe induction into Group 'A'lJunior Scale 
depends upon tbe vacancy position as also the 'merit of the candidates. 

So far as tbe observations of the Committee on 'alleged inordinate delay 
of 3 to 4 years' are concerned, it may be stated that while all efforts are 
made to minimise the delay in holding the Departmental Promotion 
Committee meetings, sometimes delays do occur due to circumstances 
beyond control like injuctioDS from the various courts of law, etc. 

As regards working out vacancies to be filled through direct recruitment 
and promotion, the Committee's suggestions have been noted f~r consider-
ation. 

Prior to the implementation of the revised Pay Scale with effect from 
1-1-1986, fixation of officers on promotion to senior ~iCale post was 
governed by the Concordance Table. This particular method of fixation 
was applicable in the case of the junior scale officers promoted to senior 
scale as well as Group 'B' officers promoted to senior scale on an 
officiating basis. This method of fixation envisaged that the pay of an 
officer was first notionally fixed in the junior scale and thereafter fixed in 
senior scale at the corresponding stage laid down in the Concordance 
Table. The Fourth Pay Commission who had examined the matters relating 
to scales and other service conditions of the Central Government employ-
ees had recommended that fixation on promotion to higher post should 
uniformally be done under FR 22C. These recommendations were 
accepted by the Government and have been implemented throughout the 
Central Govt. including Ministry of Railways. Orders for such fixation bad 
been issued by the nodal Ministry i.e. the Ministry of Personnel, Public 
Grievances and Pensions and were in turn adopted by this Ministry also. 

On persistent representations from Promotee Officer's Federation, the 
nodal Ministry had been requested for allowing double fixation when 
Group 'B' officers are promoted to senior scale i.e. by first fixing them in 
junior scale on notional basis and thereafter in senior scale again under FR 
22C. This was not agreed to by the nodal Ministry. Subsequently, 
however, they had agreed that when a Group 'B' officers ·promoted to 
senior scale on an officiating basis, is subsequently substantively appointed 
in Group 'A' junior scale, his pay in senior scale may be refixed by initially 
fixing his pay in junior scale under FR 22 C based on the Group 'B' pay 
that he would have drawn but for his officiating in the senior scale, and 
then allowing fixation of his pay in senior scale, under FR 22 C on the 
basis of such junior scale pay. No further relaxation has been agreed to by 
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the nodal Ministry and it is not within the competency of this Ministry to 
make any unilateral change in the policy governing fIXation of pay. 

19. From tbe reply furnished by the Ministry of RaIlway., the CollUDlttee 
IIDd that the Government themselves are In a dUemma about the staad to be 
laken by them la this matter. The Miai5ter of Slate for Railway. bad, In 
reply to an UDstarred quesUon No. 7567 dated 18.4.1989, admitted in 
Lot Sabba that the posts of junior scale Group 'A' and Group 'B' are 
combined and cannot be iep"epted. SlmUarly, the Cba1nnaa, RaIlway 
Board bad aIIo assured the Committee durlnc evidence that the Board wu 
in the proeeu of preparllll papers Cor puttlq It (the matter) before the 
Cabinet. The CollUDltlee would Uke to know 81 to what bappened to tM 
above 8IlUl1lJK:e. The Committee, tberefore, reltente their earner r~­
mendatioD that WheD it is dltrlcult to distlquisb tbe duties, respoDlibWUes 
and powen in the two Groups (Class I " n ), the two-fold dauiflcation of 
Group 'A' " 'B' should be abolished In the Ministry without aDY further 
delay and also that Group 'B' officers should immediately be .... Dted the 
scale of RI. 1100-4000. 

Unorganised services 10 be brought at par with the zonal Railways' 
gazetted services (Para No.1. 92) 

30. In para 1.92 of their Report. the Committee had recommended that: 

"With regard to ROSa and other miscellaneous services. the Com-
mittee recommend that the Ministry of Railways being a modal 
employer, should bring these unorganised services at par with the 
Zonal Railways gazetted service and grant them similar facilities of 
promotion, scale of pay and other benefits". 

31. The Ministry of RaiJways in their reply dated 1 March. 1995 replied 
as follows: 

"The organised services in the Ministry ot Railway are as under: 

1. Indian Railway Service of Engineers (IRSE) 

2. Indian Railway Service of Mechanical Engineers (IRSME) 

3. Indian Railway Service of Signal & Telecommunication Engineers 
(IRSTE) 

4. Indian Railway Service of Electrical Engineers (IRSEE) 

S. Indian Railway Stores Service (IRSS) 

6. Indian Railway Traffic Services (IRTS) 

7. Indian Railway Accounts Service (IRAS) 

8. Indian Railway Personnel Service (IRPS) 

9. Indian Railway Medical Service (IRMS) 
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Besides above these services, there are certain milcellaneo .. IC1'Yicea 
also recruitment to which is done through UPSC u direct recruitment in 
senior Scale. Some important miscellaneous Departments are u under: 

1. Chemist &: Metallurgist 
2. Senior Rajbbasba Adbikari (Senior Hindi Officer) 
3. Supdt. Stationery & Printing 
4. Rubber Technologist etc. 
Whereu tbe recruitment to organised service. in the junior scale is 

done annually through Union Public Service Commission, in the miscel-
laneous services/departments due to small cadre strength, the direct 
recruitment is resorted to in terms of Recruitment Rules u and when the 
vacancies arise. The important factor is that the recruitment, promotion. 
scale of pay and similar other benefits are governed by the Recruitment 
Rules of the respective departments. The Recruitment Rule, have been 
framed in consultation with Union Public Service Commission and Minis-
try of law in the light of guidelines issued by the D'putment of 
Personnel and Training." 

31. The Committee note tbat where.. the recrultmeat to orpnl ..... 
services 10 the Junior sale is done annuaUy throqh UPSe. In the 
miscellaneous -terVlc:esldepartments due to small cadre ItI'elilth. the dlred 
recruitment Is resorted to 10 terms of Recruitment Rules u and wbea 
vacancies arise. TheCommlUee feel that the rules are not 10 IIICI'OIUIt 
that they cannot be iultably amended to the beneftt or the employ ... 
They. therefore. reiterate their earUer recommeadatlon that the MIDIIIry 
of Railway. should brloa the uool"laniled 1en1ca at par with the ZoaaI 
RaUways aazetted services and arant them IImllar fadUtIes or proIDOtloa, 
scale of pay and other beoeftts. 

Need for a forum to RBSS Association oJ Board's level for holding 
dialogue. [Para 1.93J 

33. In order to provide a forum to RBSS Association at Boards', level 
for holding dialogue, the Committee had, in para 1.93 of tbeir report, 
recommended: 

"From tbe evidence of Railway Board Secretariat Services (RBSS) 
Association, tbe Committee note that unlike the two Railway 
Officers' Federation, the Railway Board Ministerial Staff Association 
(RBMSA) AND RBSS Class I & II Officers Association,' do not 
have tbe privilege of periodical dialogue with RaiI\fty Board. 
However, they have been provided a forum to meet the manage-
ment at the level of the Secretary, Railway Board. A$. most of tbe 
issues/matters are decided at the Board's level, the Committee feel 
that the RBSS As.~ciations should also be provided a forum at the 
Board's level with the provision for bolding meetinpldialogue 
wherever necessary but at least twice a year. This wiJl create a 



14 

bealthy climate of industrial relations at the apex body of the 
Railways". 

34. The Ministry of Railways in their reply dated 1 March, 1995 stated 
tbat the recommendation of the Committee is under examination of the 
Ministry of Railways. 

35. The Committee are unhappy to note that even after a lapee of IIIOft 
tJaan one year the Ministry of Railways have not been able to decide 
wbether It Is desirable or not to provide a forum to RBSS AaodatJon at the 
Board's level for boldln& meeUngldialope with them. When mOlt of the 
lllualmatten are decided at the Board's level the exlat1Da forum to meet 
the maoaeement at tbe level of secretary, Railway Board 11 moat laapprop-
rlate and ad-boc in nature. The Committee, therefore, stroqly feel that It 
wID be pertinent for the Ministry of Ranways to extend the forum for 
clIscuuion at tbe Board's level. This will not only help in dolna away wltb 
existing ad-hodsm, but also enable the Ministry to have a more prapnatic 
and bealthy industrial relations at the apex body of the Indian RaIlways. 

Compassionate Appointments {Para 2.152J 

36. Regarding compassionate appointments the Committee had recom-
mended the following: 

"One of the welfare activities whieh calls for the attention of the 
Committee pertains to the appointments on compassionate grounds. 
The Committee are constrained to find that as many as 7700 cases of 
compassionate appointments were pending with the Railways as on 
31st March, 1993. It was also brought to the notice of the Committee 
during evidence that the persons seeking employment on compassion-
ate grounds has to appear before the Railway Authorities a number 
of times before he or she is actually given employment. The plea of 
the Government that "sometimes it so happens that the application 
form is incomplete and the person is called for further questions" is 
not acceptable to the Committee. The Committee recommend that as 
and when an applicant, seeking employment on compassionate 
grounds, approaches the concerned authorities, they should guide him 
properly in the first instance itself. The respective zonal authorities 
should also prepare and print a check list of all the documents 
required alongwith the application and that check-list should invari-
ably be given to each persons seeking employment on compassionate 
grounds so that he may be able to submit all the relevant documents 
in one go." 

37. The Ministry of Railways in their reply stated as follows: 
.. Appointment on compassionate grounds are given to eligible and 
suitable persons depending on availability of suitable vacancies. 
Delays, however, occur due to various reasons viz. wards being 
minor. legal cases pending in Courts and non availability of suitable 
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vacancies particularly in the case of illiterate widows. The Zonal 
Railway administrations have been instructed to make all out efforts 
to provide compassionate appointmen~ to all eligible persons II early 
as possible within the guidelines laid down for the purpose. In order 
to accommodate as many widows as possible certain categories of 
jobs in various departments bave been identified for them. 

AI regards the number of cases of compassionate appointment 
pendin, it may be pointed out that 7700 cases were pending as on 
31.3.93 and this number has come down to 7025 as on 30.6.94. 

As regards proper guidelines been given to tbe candidates, instruc-
tiODl bave been issued to the Zonal Railway administrations and 
Production Units etc.that proper guidance sbould be liven to the 
families/applicants regarding formalities to be completed for compas-
sionate appointment and that a brochure givin, .. an outline of the 
procedure including a check list of all the documents attaChed to the 
application fot compassionate appointment should be prepared by 
each railway/production units. etc.". 

38. The Committee are disappointed to note that In a period of 15 montha 
the MIaIItry of RaDway. bave been able to dispose of oaly 675 euea of 
appoiDbDent on compassionate Irounds out of 7700 eaRl. The Committee. 
tberelon. Itro .... y recommend that aU out efforts should be made to dllpo1e 
of the bec:kl0i and the Committee Informed about the result acbIeved. 

Railway Minister's Relief Fund [Para 2.16O} 
39. Regarding Railway Minister's Relief Fun~ tbe Committee, in para 

2.160 of their Report had inter-alia recommended: 
"The Committee further note that the cases received from tbe 
Railways for Jl'8nt of assistance from Railway Minister's Welfare and 
Relief Fund are considered by a Managing Committee constituted for 
the purpose and the amounts sanctioned from the Fund are disbursed 
to the concerned employees through Zonal Railways. The Committee 
desires that elected representatives from the two federations are also 
included in tbe Managing Committee". 

40. In their action taken note the Ministry of Railways replied II 
follows: 

"The Railway Minister'S Welfare and Relief Fund is' made up of 
voluntary donations by RailwaymeD and otber individualsl'mstitu-
tiona. The objectives of the Fund are to provide relief to Railwaymen 
and their families in distress and also to afford relicf to institutions 
fund by Railwaymen in the form of grants of overcome financial 
difficulties. A maximum amount of Rs.S,OOOI-is grated in individual 
CIICI except for employees murdered or killed or died OD duty or in 
a ICCideDt in which case a maximum of Rs.10,000I-may be granted. 
In addition, in respect of natural calamities affecting larle number of 
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employees, a maximum of RI. 1 lakh may be aiven to Railway 
AdmiDiatrations for relief work. AU the cues for uaistance from the 
Fund have to be sponsored by the Railway Admioistrationa con-
cerned, together with their recommendations. The Jl'8Dt of relief, 
subject to the above mentioned conditions and monetary limits, is 
coDlidered and approved by a Committee consisting of five senior 
officiall of tbe Railway Board. 

The caaea for grant of relief from the Fund beyond the prac:ribed 
coaditioDl and monetary limits are considered and approved by the 
Minister of Railways personally. 

In view of tbe above position relating to the manllcDlent and 
workiog of the Fund, it is not considered nec:euary to include 
JeprclCDtatives of the Railway Federations in the Managing Commit-
tee. Moreover, in most of the cases financial relief baa to be provided 
on urgent basis. Convening of the meetings of tbe offace would be 
time-consuming and will not be practicable in cases wbere urgent 
relief is required to be provided." 

41. Tbe COIIUDItaee appredate the view of tbe MlnIatry that the gnat of 
nIIeI from the RaIIwa)' MIDIater's Relier FuDd Is eoaaIdered aDd approved 
." a Comml.l. CODIIItlog of nve senior ollldall of tbe hOw.)' BoanI ucI 
the C8IeI far .... t of reW from the fuDd be)'oDd the preteribed CIODdIdoot 
and ........., IImIU are coDlldered aDd approved b)' the MlDIIW of 
1aDwa,. penoaaJly. The Committee do Dot accept the coo_lion of tile 
Goftr .... na that coovealq or the meednp of the COIIUDIttee with 
n...-aau.. from outside the oIIke woald be time CODAm' .. and wOI 
ilol be pndleable in CUll where arpat relW II nqalred to be provided. 
Tbe c.u.Ju.e feel that the repraentatlv. ol the ,.......... can be 
In'lm·ted ......... tIJ .. a ..... ·r.ao approval obtaIaed In alii wilen It 
II DOt poIIIbe for the reprelentatlv. of the Fedendoo 10 puddpete In the 
•• rtlnl· 
Ezpe1lllilun 011 Ito",in, durin, Seventh Plan to be vie_ in • liB'" of 

injltulonery tmld {p.,. 2./61} 
42. The Committee had in para 2.161 bad recoauneaclcd the following: 

"HoUling ia a basic aec:esaity of an . indivichaal; IIIOfC-lO-for a 
Government Servant with traDlfer Iiabilitiea. From the atatiltica 
.provided by tbe Ministry, tbe Committee find the state of Affain in 
RailwaY' in regard to this very important component of their .ervic:e 
pack. to their employeea is quite distrelliog. On an avenae. there 
iI!Welly 40 per cent satisfaction limit, the hi&bat aatisfadion level of 
63 per CODt being in the North-Eat frontier Railway aDd with 
Soutbera Railway laging fu behind, with hardly 28 percent atilfac-
tion limit. What is more diIcouraJini iI the fact that the lltisfaction 
level, which wu 37.4 pen:eDt in' 1972-73. rme to 40 pen:ent DOW, 
IbowiIIa ao inc:reue of only 2.S percent in two clec8dea. Evca in an 
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overall perspective, if one compares the satisfaction level of the 
Central Government employees vis-a-via the general pool accommo-
dation, which is more than 60 percent, the Railway employees appear 
to be at a disadvantageous position. The Ministry's contention that 
they have provided increased outlays for housing purposea over 
successive plans is also not very convincing. An increase in tbe annual 
average expenditure upto Rs. 26.3 crores auring the Seventh Plan 
from Rs.12.1 crores of the Sixth Plan is to be viewed in the light of 
the inflationary trends which almost neutralised the said ina-ease." 

43. The Min. of Railways, in their action taken notes dated 1 March, 
1995 submitted: 

"Construction of quarters is a continuous process which is undertaken 
by including suitable works in Railway's annual Works Programme 
depending on the overall availability of funds. In view D£. the severe 
resource crunch being faced. desirable level of allocation could not be 
maintained for this activity. Efforts would be made to aUot more 
funds to the extent permitted by the overall Plan size." 

44. The reply of the Government that the eft'ortl would be made to aUot 
more fundi Cor construction of houses Cor RaHway employees to the alent 
permitted by the overall plan size seems to be vaaue as tota1 allocation lor 
staff quarters bas been Rs.28.07 Iakhs in 1994-95 and 1b.31.31 IakbJ in 
1995-96. The Committee desire to know the spedal efforts made to provide 
more funds for construction of stall' quanen after preseotatioa of this 
Report. 
To provide adequate facilities for Railway Colonies and make the substan-

dard quarters habitable by 1995·96 {Paras 2.162 & 2.163} 
45. While stressing the need for providing adequate facilities to the 

Railway Cononies and making the sub-standard quarters habitable by the 
end of the current financial year. the Committee in paras 2.162 '" 2.163 
had ;nter-alia recommended: 

"During their visit to various Railway colonies the Committ8C found 
that the condition of houses. roads. sewerase, water supply etc. was 
very bad. At places the overhead water tanks were leaking; water 
was coming out of sewer lines; and there was no proper maintenance 
of houses allotted to Class III and IV categories of eldpl)yees. The 
committee. therefore, feel that adequate attention should be paid to 
all the above problems faced by the Railways employees." 

On top of the non-achievements of the Ministry in the matter of 
construction of new residential units comes the fact that about 70,000 
quarters, that is, almost tcn percent of their existing number, are lub-
standard and can be used only after basic amenities like kitchen and 
toilet are provided in them. While resource constraintl can be 
advanced as a reason for not going allead with new coostrucUona, the 
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Committee fail to understand as to why tbis substantial number of 
sub-standard units cannot be made habitable by the Ministry with 
smaller investments. The Committee, therefore, recommend that the 
Railways should not even wait for their planned target of removing 
these deficiencies by the end of the Eigth Plan but to make these sub-
standard units habitable by the end of 1995-96, 10 that at leut 70,000 
more employees are accommodated at one go and at DOmiDai coat. 
Besides, action should be initiated without any further delay to 
replace the 31,000 quarters which have been declared too old for any 
cost·effective repair. This will not only save the railway from 
acquiring and identifying new pieces of land, which in itlelf is a 
lengthy procedure, but will also help in overcomin, the botheration 
of creating any fresh infrastructure." 

46. The Min. of Railways, in their reply dated 1 March, 1995 replied as 
follows: 

"Although attention is already being paid for proper standard of 
maintenance of quarters irrespective of the fact whether these are for 
officers or staff, Railways have once again been directed to ensure 
that colony maintenance gets adequate attention. 
It may be clarified that these sub .. tandard quarters (NOI.7000) are 
not only habitable but employees are already reaidin, therein. These 
are actually non·standard quarters which lack some of the facilities 
which are normally provided in standard type-I quarters. The 
Railways are committed to provide these facilities. viz., Kitchen, 
Bathing place, latrine, Verandah, Courtyard (where pouible), in a 
phased manner, subject to availability of funds. AI regards, replace· 
ment of old quarters, action is already bein& taken, to conatnact new 
quarters in lieu thereof in a phased manner dcpendinl on the 
availability of funds." 

47. Tbe Committee note that there. are IOIDe 7. odd DOlI ........... Staft 
Quanen "bleb lack IOIDe of the bale faclUtIel IIICb • "daIq ..... , 
IattrIDet kitchen, etc. "bkb are DOI'IIIIIIy proYIded ID IIIIadard tJpe-J 
qprten. 1'bouP the a.n".ys bave .. ted dull the, are COIIIIDItted to 
proYlde theIe fadUtles Ia a p ............... , abject to ........ lIty of fIuuIa, 
the eo ........ t .. are surprised to IIDd • to bow qUll1en wltlaOa( IIICb .... 
IDd epentlal fadUtles can be claimed • blbltable IDd IIIotted to 111ft. 
The" therefore, .trODaI, emp ...... that the bale fldUtiel IboaId immedi-
ately be pro.tded In these nolHtandard q8ll1ln __ IDtlmadoa to abe 

, Committee. 

ne CoauIlIttee ftDd thet ....... t the Bu ..... aIIocIdoa or ".lll.78 cronI 
---.rbd t_ npaln aad 'malate ..... el nlldeallll ............ t_ tile Jell' 
ItM-95, abe ,... ... eadm.t. lor tile ,... ... redaced to ".117.59 
cnns. The CGmmlttee would Ike to Dow the r..- for red"", the 
IIoadoat made aDder this B.d. 
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To Clear encroachments in Railway Colonies {Pard 2.166} 

48. Commenting on the encroachments in railway Colonies, the Commit-
tee, in para 2.166 of their Report. had recommended: 

"The Committee are perturbed to note that there are about 1.85 
lakh encroachments in railway colonies, covering over 0.2 lakh 
hectares of land. No serious efforts seem to have been contemplated 
by the Ministry to reclaim the encroached land. The Committee 
recommend that the Ministry should take up the matter seriously with 
the concerned State Governments to get the vacant posseuion of the 
railway land expeditiously and wherever feasible use the same for 
construction of additional staff quarters for railway employees." 

49. In their action taken reply dated 1 March, 1995, ·the Ministry 
submitted the following: 

"Action for removal of encroachments on railway land is taken 
under the provisions of Public Premises (Eviction of Unauthorised 
Occupants) Act, 1971 on a continuous basis. Concerned State 
Government's help is also taken while initiating operation for 
removal of encroachments. The land thus cleared as also the vacant 
land is used. required for Railway's developmental works including 
construction of quarters for Railway employees where need be." 

SO. Later on, in their note dated 11 July. 1995. the Min. of Railways stated 
as under: 

"The eviction of encroachment from railway land is a continuous 
process involving finalisation of eviction pr?Cccdings under the PPE 
Act, contesting of appeals in Civil Courts and enforcement of eviction 
after getting help of CivillPolicc authorities. No time limit for 
conducting this work can be fixed in view of the magnitude of the 
problem, multiplicity of Bodies involved and various other factors 
outside the Railways' control. It is however, only very rarely that 
encroachments on the railway land have come in the way of 
construction of additional staff quarters. the main reason for not 
achieving a higher housing satisfaction for staff being constraint of 
resources. " 

51. The Committee do not accept the contention of the Ministry of 
Railways that no time limit for removal of encroachments can be fixed in 
view of the malnitude of the problem, multiplicity of bodies involved and 
various other factors outside the Railways' control. The Committee would 
like the Railways to identify the extent of encroachment ID all the 9 Zonal 
Railways and the exact quantum of land under llleaal possession; the details 
of occupants; the manner in which the ll!epUy CK:cupled land il beinl used 
and the lelal action taken by the Ministry of Railways after the presentation 
of the 7th Report of the Committee. 
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Muhi/a Sami(ies (Para No. 2.171) 

52. In para 2.171. the Committee had recommcnded that 

"The Committee note that the recognised Mahila samities run 
Handicraft Centres. schools. creches. etc. under the aeps of these 
Samitics some of the Handicraft Centres have undertaken various 
other activities like making pickles. candles, chalk-pieces, file covers, 
envelopes etc. for increasing their earnings. During their tours to 
various places, the Committee had found that the premi~\ allotted to 
Mahila Samities were in a very bad shapes. At places there WII no 
light, sewing machines were not in a working condition, there was no 
provision for vcntilation. drinking water and toilet facilities etc. The 
Ministry of Railways were candid in admitting the fact 'that ttie 
Mahila Samities arc not equipped with the skill and machinery for 
stitching uniforms on large scale'. Since these Samities are discharging 
useful function, the Committee desire that the Railways should 
encouraae them by providing proper accommodation, liaht and other 
basic fRalilies. The Members of these Samities should also be 
imparted proper training on the lines of Womens' Polytechnics so 
that the Members of these Mahila Samities could become self-
supporting ... 

53. The Ministry in their action taken note dated 1 March, 1995 stated 
the following: 

"The Mahila Samities have generally been provided with proper 
accommodation to the extent fcuible. Howcver, instructions have 
been issued to the Railway Administrations to provide proper 
accommodation and other infrastructural facilities, wherev~r required, 
as well as to impart training to the members of the Samities so II to 
improve their skills and fully utilise their capabilities". 

54. Tbe Committee are not happy with the aasual reply of the Ministry of 
Railways that Mahlla SamitiH have Ie nerally been provided wltb proper 
accommodation to the extent feasible, They desire tbat lOme coocrete steps 
should be taken to provide proawr accommodation. Infrastructural facWUt.>S, 
etc. under intimation to them. 



CHAPTER 0 

RECOMMENDATIONS AND OBSERVATIONS WHICH HAVE 
BEEN ACCEPTED BY THE GOVERNMENT 

Recommeadatioa (P .... I.M) 

The Committee recommend that the Railways being a tecbDo-commer-
cial organisation, the RBSS staff may be exposed to some field trainina to 
have some basic knowledge about the working in the Railways. 

Reply or the Goyemmeat 

The recommendation of the Committee has been llcccpted. A suitable 
training module is under formulation. 

[Ministry of Railways (Railway Board) OM No. 911RCC/206I8 
dated 1.3.1995] 

Recommendation (Para 1.95) 

The Committee note that the Railway Board Secretariat staff are 
entitled to CGHS facility. However, Railway Board Ministerial Staff 
Association bave demanded that the Railway Board staff should be 
allowed to avail of railway medical facilities at the places where CGHS 
facilities were not available. In this connection, the Member (Staff) stated, 
during evidence, that 'it is a problem which will have some kind of 
repercussion. A time may come when everybody would like to 10 to the 
nearest hospital. We will consult the Health Ministry'. The Committee 
recommend that the staff of the Railway Board be given a chance to opt 
for either CGHS or Railway Hospital facilities. 

Reply of the GoYemmeat 

The Railway Medical facilities are already overstrecbed and barely 
enough both in terms of Budget, Medical and para-medicalltaff to provide 
medical facilities to the railwaymen who are not governed by Central 
Govt. Health Scheme. 

The Railway Board staff by and large are governed by CGHS which 
have aU the facilities in DelhilNew Delhi. Despite this, if lOme of the staff 
of Board's office request for Railway Medical facilities, the same will be 
examined and considered on merits on case to case basis. 

[Ministry of Railways (Railway. Board)· OM No. 911RCCI206IB 
dated. 1.3.1995] 

..,,19 21 . 
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Recommend.tlon (Para 2.1~9) 
From tbe replies furnished by the Ministry of Railways the Committee 

note that tbe Indian Railways, being the largest single employer in the 
country, Jives due importance to staff welfare measures. The welfare 
concept in Indian Railways is defined to cover such aerviccs, facilities and 
amenities as adequate canteens, rest and recreational facilities, arrBDle-
ment for travel to and from work, health services, residential accommoda-
tion and lueb other facilities as contribute to improve the workina 
conditions in tbe Indian Railways. These measures belp in implementinl 
the human resource development Pro,rammes on tbe Railways in motivat-
ing, retaining and buildinl up a committed and loyal work force. 

Reply 01 the GOYel'lUDeDt 

This is merely observation and no action is required. 
[Ministry of Railways (Railway Board) OM No. 91/RCCI206I8 
dated 1.3.1995] 

Recommendation (Para 2.150) 
However, the Committee find that the task of resolving problems 

relating to welfare of staff etc. has been entrusted to the officials of the 
Personnel Department working at various levels. At divisional and zonal 
levels of the Railways, there are dcsilnated Welfare Officers who are 
wisted by Welfare Inspectors to deal with matters relating to staff 
welfare. In addition, the various welfare activities are also monitored by 
specific Committees consisting of representatives from the recognised 
unions. 

Reply of the Go~rnment 
This is merely observation and no action is required. 
[Ministry of Railways (Railway Board) OM No. 91/RCCI206I8 

dated 1.3.1995) 
RecommeDdatlon (Para 2.152) 

One of the welfare activities whicb calls for the attention of the 
Committee pertains to the appointments on compassionate grounds. 
The Committee are constrained to find that as many as 7700 cases of 
compassionate appointments were pending with the Railways as on 
31st March, 1993. It was also brought to the notice of the Committee 
during evidence that the person seeking employment on compassion-
ate arounds has to appear before the Railway Authoriricl a number 
of times before he or she is actually given employment. The plea of 
tbe Government that "lOmetimes it 10 bappens that the application 
form is incomplete and the person is, called for further questions" is 
not acceptable to the Committee. The Committee recommend that as 
and when an applicant, seeking employment on compassionate 
arounds, approaches the concerned authorities, they should JUide 
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him properly in the first instance itself. The respective zonal authorities 
should also prepare and print a check list of all the documents required 
alongwith the application and that check-list should invariably be given to 
each person seeking employment on compassionate grounds so that he may 
be able to submit all the relevant documents in one go". 

Reply of the Government· 

Appointment on campassionate grounds are given to eligible and 
suitable persons depending on availability of suitable vacancies. Delays, 
however, occur due to various reasons viz. wards being minor, legal cues 
pending in Courts and non availability of suitable vacancies particularly in 
the case of illiterate widows. The Zonal Railway administrations have been 
instructed to make all out efforts to provide compassionate appointment to 
all eligible persons as early as possible within the guidelines laid down for 
the purpose. In order to accommodate as many widows as possible certain 
categories of jobs in various departments have been identified for them. 

As regards the number of cases of compassionate appointft1&tt pending 
it may be pointed out that 7700 cases were pending as on 31.3.93 and this 
number has come down to 7025 as on 30.6.94. 

As regards proper guidelines been given to the candidates, instructions 
have been issued to the Zonal Railway administrations and Production 
Units etc. that proper guidance should be given to the families/applicants 
regarding formalities to be completed for compassionate appointment and 
that a brochure giving an outline of the procedure including a check list of 
all the documents attached to the application for compassionate appoint-
ment should be prepared by each railway/production units, etc. 

[Ministry of Railways (Railway Board) OM No. 91IRCC/206I8 
dated 1-3-1995] 

Recommendation (Para 2.155) 

Keeping in view the above facts and hardships faced by so many families 
of the'deceased employees, the Committee feel that the present time limit 
of one year may be incrcased at least to 3 years. Simultaneously, the 
Welfare Wing should also maintain a register of all the deceased 
employees in Zonal Railways/divisional headquarters indicating the date 
on which the ward of the deceased employee would attain the age of 
18 years and immediately thereafter that wing should write to the widow 
indicating clearly that in case her child docs not apply for a post in the 
Railways within the stipulated time her case would be treated as time-
barred. 

Reply of the Government 

Instructions are under issue for raising the present time limit of one year 
for submitting application after attaining the age of majority, to two years. 
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Instructions blve also been iaued to the Zonal Railway admiDiltrationsi 
production unita etc. tbat a re.ister should be maintained by the Welfare 
Win, in each Dtvisi6n1Unit etc. containin. detailed particulan of the 
deceued employees includln. the date on which the children of the 
deceued would attain tbe aac of majority, etc. The Welfare Win, should 
intimate the widowltbe family enclOlin, a copy of the brochure u 
described in reply to para 2.152 and brinpi ouf mao ... other thinp that 
in cue the appointment is sought for the IOnldauahter wbo is minor at the 
time of death of tbe employee, application for appointment mUit be 
submitted immediately after the candidate attains tbe .. e of majority and, 
io any cue, well within the prescribed time limit of 2 yean u above, for 
submittin. such application. 

[Ministry of Railways (Railway Board) OM No. 9l1RCCI206I8 
dated 1-3-1995] 

Recommendation (Para 1.156) 

The Committee note that although provision of educational facilities are 
primarily the respon.ibility of the State GovtsMini.try of Human 
Resource Development. Railways have provided educational facilities 
where such facilities were not in existence or were found inadequate to 
meet the needs of the railway employees, purely u a meuure of .taff 
welfare. AI on clate 629 educational in.titutes comprisin, of a Dearee 
CoOe,e, Intermediate Colle,es and Hiaber SccondarylHiah MiddWPrim-
ary lehoob reco,nised by the respective State GovemmentllCBSE are 
bein, run by the R.ailways. However. in their Memorandum submitted to 
the Committee, the NFlRhave stated that the "number of primary lebools 
is inadequate and does not cover many areas in the jurisdiction of each 
zone. As a result, the children of Group '0' employees, namely GlDJIDcn, 
are DOt able to travel Ions distanccs for settin. prjmary education. Most of 
the primary lCbools run by the Railways do not have adequate furniture 
for the teacbin. staff and also for the students. The Committee are 
unhappy to observe that whenever the subject of education is discussed in 
the M:heduled ne,otiation meetings, the Railway Administration comes 
with the ready reply that education is the responsibility of the State 
Governments. Article 45 of the Co",titution of India laY' down that the 
State sball endeavour to provide for free and compulsory education for an 
cbiJdren upto the a.e of 14 yean. Keepinl in view tbe above principle as 
enunciated in the Constitution, the Committee feel that .. education 
policy of the Ministry of Railways should be reviewed aod re-oricnted 
suitin& the present day sentiments and requirementl of the children of the 
Railwa, employee •. As tbe RaUwaymcn, particularly the G_pncn and 
other Group 'D' employees, are ICIttered aD over the COUDtry aad mOlt of 
them are workin, in remote areo where facilities .for the educatioa of their 
children are not available, the Committee recommead that Ministry of 
Railways abouJd encourlle the Mabila Saitiel by providiaa adequate 
fuDds to take the initiative in establiabina aad nanaiDl the primary achools 
10 that the cbildren of R.ailway emplo)'CCI ,ct elemcDtuy educatioll at 
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\cut. Simultaneously, the Railway Administration should also ensure to 
JCt these children admitted in State~run schools. Appropriate armts 
(recurrin. cl DOn-recurrin.) should be given to reco,niIed educatiooal 
matitutiona in Railway Colonies or in the viciqity of RaUway Colonies 
where Railwaymen'a wards are admitted. 

Rep.,. of the GoveraJDlllt 

Provision of educational facilities is primarily tbe responsibility of the 
State GovemmentlMinistry of Human Resources Development. However, 
purely as a ataff welfare measure, Railways have provided educatiODai 
facilities to tbe limited extent within the constraints of l'Vailable resources 
at places with conceDtration of Railway employees where the educational 
facilities provided by other agencies are inadequate or abserft. 

2. Apart from Railways' own schools, which are provided where 
inescapable and subject to availability of resources, Ministry of Railways 
sponsor establishment of Kendriya Vidyalayas in areas where there is 
concentratioD of Railway employees and educational facilities are other-
wise abseDt or iDadequate in order to meet the educational needs of 
children of R@lwaymen. Such Kendriya Vidyalayas are established either 
in 'Project Sector' where recurring and non-recurring expeDditure is met by 
the Railways or in 'Civil Sector' where Railways provide the physical 
facilities as stipulated oy the Kendriya Vidyalaya Sangathan. 

3. In additioD, the Railways encourage setting up of private scbools in 
Railway coloDicslvicinities by providing the necessary facilities. There is 
also provision for granting -recurring/non-recurring aid to schools estab-
lished for servin, the needs of Railwaymen's wards which are managed by 
Railwaymen themselves, including Mahila Samities and Women's Orpn-
isations. 

4. Instructions have been again issued to Railway AdminiatratioD to 
encour.,e Mabila Samities to establish primary schools where sucb facilitis 
are not available as well as to maintain liaison with State Authorities to 
facilitate the admission of Railwaymen's wards in State-run scbools. 

[Miniltry of Railways (Railway Board) OM No. 91IRCCI206I8 dated 
.• 1-3-1995J 

RecommeDdation (Para 1.(59) 

The Committee find tbat the Railways have established Staff BeDefit 
Fund whicb provides assistance to employees aDd their dependeDts for 
their education, relief during times of distress includin, sickness, develop-
ment of sports and leOuts activities, etc. Railways make a contribution of 
Rs. 14.50 per capita to tbe Fund and the Railway EmplQyeea do DOt have 
to make ally contribution to this Fund. From the information furniabed to 
the Committee tbey find tbat the per capita rate of JU. 14.SO blve already 
been enhan<:ed to JU. 20.00 per capita siacc- 1993-94. The Committee, 
therefore, recommend that the rate should be reviewed annually and 
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enhanced/adjusted according to the rate of inflation from year to year 
basis. 

Reply of the Government 

The enhancement of per capita contribution to staff benefit Fund is 
based on a number of factors such as utilisation of the existing funds, 
expansion of the scope of the activities and financial position of the 
Railways. The Consumer Price Index is also given due consideration. it 
will not be appropriate to base the increase of per capita contribution 
solely on the rate of inflation. The adequacy of the funds under the Staff 
Benefit Fund, however, will continue to be reviewed periodically, taking 
into account all relevant factors. 

[Ministry of Railways (Railway Board) OM No. 91/RCCI206I8 
dated 1-3-1995] 

Recommendation (Para 1.167) 

The Committee note that as of date the Railway's medicare system 
comprises 114 adequately staffed hospitals and 64S health units which 
provide a comprehensive range of medical facilities to tile Railway 
employees. Besides, while common speciality services arc available in 
Divisional and Zonal hospitals. super-specialist services are also avail abel 
in eight of the Hospitals. 

Reply of the Government 

The observations made have becn noted. 

[Ministry of Railways (Railway Board) Om No. 91IRCCI206I8 dated 
1-3- 1995J 

Recommendation (Para 1.169) 

The Committee have been informed by one of the Federations of the 
Railways that the medicare facilities for road-side staff and falOUies are not 
at all satisfactory. There is a system of having a line doctor covering a 
distance of 100 to 120 kms from morning till evening by a passenger train 
dispensing medicines enroute at every stoppage. The Committee can well 
envisage the scene being enacted during such 'shirlwind medical tours' 
wherc a doctor gets hardly one or two minutes to not only diagnose the 
ailments of his patients. but also to dispense medicines before his train 
'whistles away' to the next destination. By having such an impractical 
system. the Railways instead of taking care of the health requirements of 
the employees and being acknowlcdgcd as a benevolant employer only 
invit'es redicule. The Committee. therefore. desire that the present system 
must be dispensed with immediately and serious thought must be given to 
either introducing special medical vans on Railways for this purpose or 
road ambulances which can cover a fixed area during the course of the 
day. 
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Repl, of the GOYel'llment 
Railway employees and their families in remote areas are bein, provided 

the medical cover both in respect of preventive and curative medicare. by 
identifyiDa some easily approachable stations in convenient trains and 
deputina the doctors from nearby Health UnitsIHospitals on proaramme 
basis to attend to the medical needs of the staff attendin, there. 

Moreover. Railway beneficiaries at such remote areas can take treatment 
in any GovemmentlPrivate Hospitals or from private doctors in times of 
emer,encles and can claim reimbursements for which the powers for 
sanction have been deccntralised. 

However. road mobile vans/road ambulances. wherever available are 
being utilised for arranging the visits of doctors to sueb areas for providinl 
preventive and curative medical services to the Railway employees and 
their families. 

Railways have aJso been advised to procure the ambulances wherever 
justified in phased manner in their annual machinery and plants procure-
ment programmes, keeping in view the directives issued by Ministry of 
Finance for the procurements of new vehicles. 

[Ministry of Railways (Railway Board) OM No. 91/RCC'206I8 
dated 1-3-1995] 

Recommend.tlon (Para 2.170) 
The Committee note that 377 Handicraft Centres havin, a Membership 

of 29429 are being run with assistance from the Staff Benefit Fund for 
training wives and children of the Railway employees. in useful crafts. 
These Centres mainly undertake stitching of uniforms for tbe railway 
employees, railway school children. railway hospitals etc. and the ratel for 
stitching are fixed by a Committee duly constitute for the purpose. 
Assistance of the local Railway Women's Organisation is also taken in 
maintaining these Centres. From the data supplied to the Com.mittee it is 
surprising to note that the Ministry of Railways were not able to give the 
details of the expenditure incurred on Handicraft Centres in Eastern, 
North-Eastern, South-Eastern and Western Railways. What is more 
disturbing is the fact that the Ministry of Railways have not been able to 
compute the average monthly income of the women workin, in the 
Handicraft Centres. The Committee desire that proper attention should be 
given to these Handicraft Centres so that the family Members of railway 
employees can utilise their spare time in useful and profitable activities. 

Reply of lbe Goveromeot 
Railway Administrations have been instructed to streamline and regu-

larly monitor the working of Handicraft Centres. 

[Ministry of Railways (Railway Board) OM No. 91/RCCI206t8 dated 
1-3-1995] 
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Rec:oauaeadatloa (Para 2.173) 
The Committee find tbat tbe RailwaY' bave Holiday Homes at 

41 centres in the Country. In addition to theae Holiday Homes, Railways 
have alao provided Convalelcent Homes at different places. The Commit· 
tee desire that the adequacy of Holiday and Conyalescent Home reviewed 
keepin, in view the larae number of railway employees who are entitled to 
avail of this facility. 

RePl, of tile GOYerDDIeDt 
Railway Administrations bave been advised to undertake a review of the 

adequacy of Holiday Homes and Convalescent Homes. 
[Ministry of Railways (Railway Board) OM No. 91/RCC/206I8 dated 

1-3-1995] 
Recommendation (pua 2.174) 

The Committee note that Railways are providlna two types of 
Canteens-Statutory and Noo-Statutory. The Statutory Canteeu are to be 
let up In establllbments wbleb are covered by the Fectoriel Act, INS and 
employ more than 250 worken, Wbereas non· ... tutory canteens are .t up 
u a welfare measure, wbere the Itrenatb of starr Is 100 or. more. At 
PreseDt, the RaIlways bave been rullllina 267 Starr CanteeDs lDdudlna 94 
Statutory Canteens. These Canteens are run on '110-1011 no-proftt' bu1s and 
the Advisory Committees conslst1n1 of Starr representatives ovenee the 
worklnl of tbe Canteenl. The Staff worldq In these CanteeDs bu been 
treated .. RaU",ay employees and ipso facto their waps are belnl borne by 
RaUway Administration. 

Reply or tbe Government 
This is merely an observation and no furtbet action is required. 
[Ministry of Railways (Ilailway Board) OM No. 91/RCCI206I8 dated 

1-3-1995] 



CHAPTER m 
RECOMMENDATIONS AND OBSERVATIONS WHICH THE 
COMMI1TEE DO NOT DESIRE TO PURSUE IN VIEW OF TIlE 

GOVERNMENT'S REPLY 
Rec:omme .... don (Panl 1.11 and 1.12) 

The Committee furtber note tbat since early 1970. there hu been a rise 
in eatciory-wile unions and attcmpt is beina made to form a tbird 
Fcderation by brioain, tOJCther aU tbese unrecopiscd catclory-wise 
unions. The Railway Board bad stated that thcy do not hold dwolue with 
these unions but accept their Memoranda and redress their lrievances. The 
Committee feel that for an· industry with 740 cate,ories of workers 
performing divcJ'"le functions ran,in, from en&iaeerin" production, medi-
cal, caterin" tddrism transportation etc., rccopition of such sectional 
unions is not at all in their interest. The Committee observe that 
mushroomin, of category-wise unions reflects a clear failure both 011 the 
part of the Federations and the Management. Perbaps, tbele Clteaories did 
not bave enough membership in eithcr of the two Federations and the 
genuine demands of these workers seemed to bave been over-looked both 
by the -:"ederations and the Mana,ement. 

The Committee, therefore, recommend that cate,ory-wise Unions sbould 
not have a legitimate place in the Railways' collective bar,ainina .,stem, 
as this will lead to serious problems in the administration, thereby 
defeating the very concept of collective barsainins. The Committee bopes 
that the Federations will adequately reflect the interest of the cateaory 
employees thereby rendering the very buis of cateJOry-wile UniODJ 
redundant. 

Reply or the GoY_, 
There is precious little that can be done to avoid muabroomins of 

unrecopised unions in a democratic set up. So lon, u no copizance is 
given to these unreco,nised unions and no negotiations are beld with 
them, their existance has little meaning. Railways are already following a 
policy of not having any dialogUe/negotiation with these unreoopiaed 
union&! Associations. 

[Ministry of Railways (Railway Board) OM No. 911RCGIlO6I8 dated 
. 1-3-1995] 

RecommendaUoo (Para 1.96) 
The Committee recommended that the Indian Railways bein, tbe bigest 

industry of tbe country, employing larlest number of employees in a IinaJe 
unit, sbould have certain amount of autonomy to settle the problems and 
grievances of employees, without any reference to the Ministry of Finance 
and Department of Personnel. The Railway Board is a statutory body witb 
a Financial Commissioner boldin, the rank of Finance Secretary and 

29 
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Member Staff with the rank of Secretary, Services and therefore, the 
recommendation made should be accepted by the Government. 

Reply of ,be Go ....... , 
Grievances of Railway employees relating to dieir acrvic:e condition and 

welfare, etc. are resolved through "Permanent Negotiating Machinery" 
and "Joint Coaaultative Machinery". 
Pe~1I1 Negotiating Machinery: 

In order to maintain contact with the olJanised labour on tbe Railways 
and to resolve disputes and differences which may arise between them and 
the Administration, a Permanent Negotiatin, Machinery OD the Railways 
bas been set up. The Machinery works in three lien, viz" 

(i) The Railway level, in which the recognised unions have access to 
tbe Divisional and Workshop Officen and to Officen at the 
Headquarten of the Railway Administration including the General 
Manlier. The DivisionaJlZonal Officen are empowered to resolve 
,rievances under their own powen; 

(ii) The Railway Board level in which the represcatatives of the 
recognised Federations of Railway employees meet the Railway 
Board to obtain decision on matten which have not been acttled 
at the Railway level; and 

(iii) The Tribunal level, in cases in which agreement is not reached 
between the Federations and the Railway Board and the matters 
are of sufficient importance to merit reference being made to an 
ad boc Tribunal consisting of represe.ntatives of the Railway 
Administration. and the labour presided over by a neutral 
Chairman. 

Joint Consultative Machinery: 
Under the Joint Consultative Machinery, a National Council, Depart-

mental Councils and Office Councils have been constituted. The councils 
discuss matters relating to conditions of service and work, welfue of tbe 
employees and improvement of efficiency and standard of work. Matters of 
interest affecting the Central Government employees generall, arc consi-
dered by the National Council. The Departmental Council of the Ministry 
of Railways deals with matters affecting the staff employed on tbe Zonal 
Railways. The Departmental Council is presided over by MemberlRailway 
Board in charge of staff matters. It is also provided that where final 
disagreement is recorded on any matter in the Departmental Council and 
the matter is one for which compulsory arbitration is provided, it has to be 
referred to arbitration, if so desired by either side observing the procedure 
therefor. However, in respect of arbitrable items, before disaarlement is 
recorded, the matter has to be submitted for consideration of the 'cabinet. 
In respect of non-arbitrable items. however, a convention hu been 
established by which the staff side if they so desire can place their views 
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before the Committee consisting of Home Minister. Labour MiDJater and 
the Minister administratively concerned witb tbe subject. 

The . R~way Board headed by a Chairman and having one Fmancial 
CommISSIoner and four other Members, is the top executive body on 
Indian Railways. It functions both as a Ministry of the Government of 
India and as an executive organisation. It is vested with the full powers of 
the Government of India in both executive as weD as financial matten 
under the over all charge of the Minister of Railways. By virtue of 
inclusion of the Cabinet Minister, the Railway Board funalolh as a full 
fledged Ministry and as such enjoys all powers vested in a Ministry UDder 
the Transaction of Business Rules. The Railway fmaces stand separated 
from general finances and the Financial CommiuiooerlRailways who is an 
ex-officio Secretary to the Government of India enjoys fun financial 
powers in matters of sanctioning and incurrence of expenditure subject to 
over all control of the Parliament. 

The Ministry of Railways, therefore, enjoys autonomy both in executive 
and financial matters. The Ministry of Railways. as a Ministry of the 
Government of India is. however. to follow by and larae tho policy 
guidelines of the Government of India, and have abo to inter-act with 
Ministry of Finance and other Ministries in matters where a decision may 
have a bearing on the matters relating to the policy of the Govenunent 
and general instructions and guidelines issued by the Ministry of PiDance 
etc., in· that regard are to be followed. 

The problems and grievances of the employees in mOlt of the cues are. 
therefore, resolved by the Railways themselves. A reference to tbe 
Ministry of Finance or Department of Personnel and Training is made only 
in matters where necessary. 

[Ministry of Railways (Railway Board) OM No. 91/RCCI206I8 dated 1-
3-1995] 

Recommendation (Para 1.153) 
One of the difficulties in granting employment to the next of k.ith and 

kin of the deceased employee is reported to be non-availabjlity of suitable 
vacancies. The Committee desire that as and when any such oeeasion 
arises. Ministry of Railways should allow the respective zonal railways to 
create supernumerary posts which could be adjusted against the future 
vacancies. 

Reply of the Government 
Para 122 of Indian Railway Establishment Code. Vol. I 1985 edition 

define supernumerary posts as undcr: 
"Supernumerary posts are permanent pOIts created under .speci~1 circum-
stances for operation for a limited period ~ such at t~e. dua:etlOD of th~ 
Competent Authority to create the posts an the Admanastratlve con vena-
ence." 
It is also provided that a supernumerary post is only a shadow post and 

can be created only if a vacant post is available elsewhere to provide work 
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for the incumbent of the post. Such a post cannot be created u an 
additional post to accommodate some one whom the administration arc 
unable to recruit for want of vacancies. 

[Miniatry of Railways (Railway Board). OM No. 911R.CC'206I8 
dated 1-3-1995] 

Recommendation (Pua 1.154) 
The Committee also find that a widow who hu minor children. at the 

time of the death of an emplyee. ha, to apply immediately after her ward 
attaina the age of 18 years and '11 case she does not apply within one year 
of this date. hislber claim becomes time birred. It is painful for the 
Committee to note that the number of cues of compusionate appoint-
ments rejected on this ground has been as high u 1244 during 1989 to 
1991. . • 

Reply of the Government 
The Committee has pointed out that the number of cases on compu-

sionate appointment rejected on the ground that the candidate did not 
apply within one year of his attaining majority is as high as 1244 during 
1989 to 1991. 

It is pointed out that the figures furnished to the Committee for the 
number of cases rejected on the ground of being time barred. during the 
years 1989. 1990 and 1991 are 435. 404 and 405 respectively totalling upto 
1244. These figures not only includes the cases rejected for not lubmitting 
the applications within the time limit of one year but aIao includes cases 
rejected on the ground that the relaxation of time limit has been lOught in 
CUCI which are not covered in terms of extant policy. 

Therefore the statement of the Committee t~at the number of cues 
rejcacd on the ground of late submission of applications is not correct as it 
bu not taken into account other factors alao. 

[Ministry of Railways (Railway Board) OM No. 911RCCI206I8 
dated 1-3-1995] 

RecoDlIDeadatlon (Pua 1.158) 
Normally. the Railways provide subsidised hostels in such places where 

educational facilities are inadequate and employees are at one place and 
there is a need to put the children in hostel. The Indian Railways have 
provided 20 hostels in S9 divisions for the wards of railway employeel. The 
Committee would like the Ministry of Railways to examine the feasibility 
of setting up of more subsidised hostels. particularly in those divisions 
where this facility is not available. 

Reply of the Government 
The objective is to provide Subsidised Hostels in principal educational 

centres for boarding the wards of Railway employees who are serving in 
places distant from Educational Centres. The aspects to be consi~red in 
selecting the station where the hostel is to be provided are:-

(i) The Itation itself should be an educational centre with schools and 
colleges where general and professional education may be available. 
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(ii) the number of children who are likely to take advanta,e of tbe 
hOltel. 

(iii) There should. as far as possible. be Railway buil~ readily 
available for housing the hostel or suitable railway land should be available 
for construction of new building. 

(iv) Preference should be given to towns where there is a Railway 
schooltolle,e. 

Provision of additional hostels will have to be considered based on 
merit. kccping in view the above factors and the availability of finances. 

[Ministry of Railways (Railway Board) OM No. 911RCCI2tlc.I8 
dated 1-3-1995J 

Recommendation (Para 2.164) 
Time and again. the Ministry has cited resource constraint as the main 

reason for their non-achievements in the housing sector. The Committee 
think that in the current times when liberal housing finance and other luch 
facilities are being encouraged by the Government of India. throup its 
several financial institutions and other asencies. Railways should explore 
the possibilities of putting their housing projects financed by such agencies 
like HUDCO. LIC etc .• which provide long term loans at reasonable rates 
of interest. 

Reply or the Goverament 

Railway Plan Expenditure is financed from Budgetary support (Capital), 
internal resources and Bonds (raised by IRFC for Rolling Stock only). 
Budgetary support which is being provided by Ministry ot Plnancc has 
been declining from year to year. It is about 18% !n the year 1994-95 as 
compared to 75% in the Vth Five Year Plan. 

Expenditure on all residential buildings is charged to 'Capital' on which 
a certain dividend has to be paid to the General Revenues. Funding of 
housing for staff on loans from agencies like HUDCO. LIC etc. would 
heavily burden the Railways by way of increased interest on loan taken 
from these agencies. 

The satisfaction level of housing of employees has been improving in the 
recent past as more and more liberal house buildin, advancea are beina 
made available to them. encouraging them to build their own bousel. This 
reduces their dependence on Railway housin,. 

Hiper payment of House Rent Allowance. consequent to tbe Report of 
4th Pay Commillion. has resulted in the emploY"' ItriviD, to own housea 
and live in them. 

With the emergina tcchnoloaies and consequcnt llvinp in labour and 
with the corporate objective being one of COIt-effectiveDea to punte 
internal funds for developmental effort. containment of manpower bas 
assumed importance. This will tend to increase the satisfaction level in the 
matter of residentaJ accommodation. 
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As such, there is no proposal under consideration of. the Ministry of 
Railways at present for getting their housing projects financed by agencies 
like HUDCO, LlC etc. 

[Ministry of Railways (Railway Board) OM No. 91/RCCI206I8 
dated 1-3-1995] 

Recommendallon (Para 1.165) 
The Committee have been apprised that hardly SO per cent of the 

gangmen and other categories of the Railwaymen, who, by tbe nature of 
their duties, are scattered throughout the length and breadth of the Indian 
Railways, are provided with residential accommodation of lome sort by the 
Railways. They are compelled to live in tents. barracks, wagon bodies. 
sleeper huls and mud huts. As a result of the representations"by one of the 
Unions of the Railways, the Railway Board has issued instructions that the 
staff living in sleeper huts, tents, barracks and wagon bogies should be 
granted full house rent allow.nce. However,. a similar demand for 
gangmen and gatemen living in huts and mud huts is still pending. The 
Committee desire that a favourable decision be taken in this relard 
without any further dclay. 

Reply of the Government 
As per extant rules all railway employees including Gangmen not in 

occupation of the Government accommodation and living in rented 
accommodation or in thcir own accommodation and furnishing a certificate 
that they are incurring some expenditure in maintaiAling their 
accommodation arc allowed Housc Rent Allowance. In case of Gangmen 
and other staff living in tents. barracks. wagon bodies, sleeper huts and 
mud-huts also HRA has been made admissible provided the railway 
servant concerned arc compelled to live in their inadequate 
accommodation in exigency of the public service and also incur extra 
cxpenditure on engaging separatc accommodation for their families. 

HRA. however, is not admissible to Gangmen living in Gang-huts as 
Gang-huts are not comparable to slecper huts, wagon bodies. barracks. 
etc. Gang-huts arc pucca accommodation and they fall in tbe category of 
regular Government Accommodation where not only the families of the 
allottees arc residing or can rcsidc but also license fee il being charged. On 
the other hand, sleeper huts. barracks. tcnts, wagon bodies. etc. cannot be 
treated as regular Government accommodation as they are improvised and 
temporary accommodation where employees have to stay in view of the 
special needs of the service and where they are 'forced not to keep their 
families with them. That is to say there is no scope for keeping families in 
this accommodation while in case of Gang-huts such possibilities always 
exist and in some cases it is actually so. Thus, those residing in Gang-huts 
are not treated on par with those living in barracks, tents, etc. and relaxed 
provisions for grant of HRA mentioned above have therefore. not been 
extended in case of Gangmen residing in Gang-huts, " 

[Ministry of Railways (Railway Board) OM No. 91/RCC/206I8 
dated 1-3-1995] 
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ReeommeDdatioD (Para 2.168) 
Despite this vast paraphernalia existing with the Railways, the 

Committee has received leveral complaints regardina the Ihortcominp in 
the medicare facilities beina provided by the Railways to its employees. 
While there is no dearth of facilities, apparatus, equipment, ·e~., there is 
shortage of doctors and medicines. Evidently, the machinery and appantus 
cannot lubstitute for doctors and medicines. This gives rise to a feelina 
that the sincere efforts of Railways in providina medicare to their 
employees are being negated by the insufficiency of doctors and medicines. 
It is, therefore, but imperative that necessary steps be taken immediately 
in this direction. The Ministry has submitted before the Committee that 
the shortaae of doctors is due to the fact that though a bi, panel of 
sao doctors is selected throuah the UPSC, most of them are reluctant to 
join the Railway Service. The problem doel not end here. Even the 
doctors who join leave the service once they ,et a better poItina. To 
combat this problem, the Railways are enterina into contracts with locally 
available doctors, whom they are offering very ,ood remuneration. The 
Committee think that this arrangement with private doctors cannot be a 
reliable and permanent solution and is. therefore.·recommend that in order 
to attract medical talent to Railway service necessary provisions may be 
made for ,rant of special pays/emoluments, etc .• to the doctors who are 
posted to fieldlhardlremote areas. The Committee think that this would 
go a long way in obtainin, the desired results. They would like to know 
the outcome of the efforts made in this re,ard. 

Reply or the COVerDDleDt 
The Railways Hospitals arc generally well equipped with wide ran,e of 

medicines. The budgetary allocation for purchase of mediciaCi is also 
relatively revised upwardly every year as is clear from the comparative 
figures mentioned below:-

1992.93 35.10 crores 
1993.94 36.28 crores 
1994.95 47.56 cron~s 
Apart from these: annual supplies made available in Health Units / 

Hospitals. there is a well defined system of making local purchase of 
medicines from the open market under the variable schedule of powers of 
doctors at all levels. 

In addition to this. Railways is also making reimbursements to the 
employe~ in cases where they had to take tre,tmentlmedicines from 
Government hospitals/non-Government hOlpitals on reference from 
Authorised Medical Attendants or otherwise. 

Problem of shortaae of rcaular UPSC selected doctors il till exiltina. 
basically for reasons as informed in the last RCC meeting. 

Possibility of making provisions for the grant of special pay/emoluments 
to doctors joinina at fieldlhardlremotc areas was considered. but it could 
not perhaps be found feasible in view of its adverse effects that it is likely 
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to have an other sister services in Group 'A' as also Group 'B', 'C' 
and '0' staff, doing duties all over the country and in arou, lOme of 
which are more remote and difficult terrain than otbera. 

Moreover, Railway doctor's emoluments are buic:ally kept at par 
with the emoluments being given to other Central Government 
doctors working under the Ministry of Health and Family Welfare, 
which is nodal Ministry for such decisions. 

However, a couple of steps like placing laraer indents on UPSC, 
and allocating the Railways for placements of new entrants as per 
their choice as far as possible, been taken to improve the 
materialization rate of the panels. 

System of engaging contract doctors to meet with the urFnt 
requirements of beneficiaries at least till the regular selected doctors 
from UPSC are available for postings at these places, wiD therefore, 
per force, have to be continued. 

[Minisry of Railways (Railway Board) OM No. 91JRCCI206I8 
dated 1-3-1995]. 

Recommendation (Para 2.172) 
The Committee note that the policies with relard to aivina 

appointmentslincentives to sportsman are reframed from time to time 
according to the spons scenario prevailinl in the country. There is 
constant interaction and coordination with the Sports Authority of 
India and otber Sports Control Boards to evolve concel'Qe{J approach 
for overall development of sports in the Railways. The Railway Sports 
Control Board is affiliated to different Boards Federations and is 
represented on their executive councils. Although Railways have made 
arrangemens for training/coaching of promising wards of the railway 
employees yet the NFIR, in their Memorandum submitted to the 
Committee, have stated that· the existing facilities were not adequate 
for giving training to the youngsteR in certain streams like hockey 
and football. They have also complained that the scouts and JUides 
quota for filling up Group 'C' & '0' vacancies has recently been 
abandoned. The Committee recommend that the Railw.,. should 
make adequate arrangemena for training/coaching of promising wards 
of Railway employees and necessary facilities such IS qualified coaches 
in selected disciplines, assistance for equipments, traininl"exposure 
abroad to promisina younpters etc. should alsp be provided to them. 
They also desire' that sports quota and quola for scouts and paides in 
Groups 'C' and '0' vacancies should also be restored with immediate 
effect. 

Reply ~ tbe GOWl'1UDeDt 
Railways have been givins due emphuis to development and 

promotion of spons amon, juniors. including wards of Railway 
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employees. The Railways have been taking part in Juriio," National 
Championships in the following disciplines:-

1. Weight lifting 
2. Swimming, Diving 
3. Cricket (Under 19) 

Depending upon the regulations of the Federations concerned, wards of 
Railway employees have also been taking part in the events. Some of the 
Railway players, on the basis of their performances. have even been 
setected to represent India in International competitions. 

2. During the recent meeting of the General Council of RSCB, tbe 
question of promotion of sports in general. amongst Railway employees, as 
distinct from competitive sports handed by RSCB. was considered and it 
was decided to give attention to strengthen the development aspect. This 
objective essentially include promotion of sports amongst wards of Railway 
employees and in Railway Schools. 

3. In the above context. schemes arc being drawn up to study holding of 
short duration camps for selected ward!; and students of Railway Schools. 
Holding of Inter Zonal competitions and schemes for assistance to Railway 
Schools by providing them equipment/sports gear/coaching are being given 
attention. 

4. It may be added that starting with 1993·94 . a part of sports grant to 
the Railways and Units has been separately earmarked· fer Railway 
Schools. 

5. Railways have also a scheme under which cash assistance is provided 
to promising Railway wards to acquire equipment or for specialised 
training including training abroad. Some wards have availed assistance 
under the scheme. 

6. In the light of the foregOing. it is evident that Railways are already 
taking active interest in promoting sports and are committed to make 
sports activities more broad based. 

7. As regards sports quota. it is clarified that no reduction/stopping has 
taken place. 

8. There is no complete ban on recruitment of Scouts and Guides. 
Instructions exist that the Railway Scouts and Guides Associations may 
sponsor the cases of meritorious candidates. to Railway Board for 
consideration. 

[Ministry of Railways (Railway Board) OM No. 91/RCCI206I8 
dated 1-3-1995]. 

Recommendation (Para 2.175) 
The facilities at the Staff Canteens arc also not adequate. For instance. 

during their Study Tour to Bhubaneshwar. the Committee found that the 
Canteen in Carriage Repair Workshop at Manchcswar was .nQt upto the 
mark and the eatables supplied often remained inadequate. In this 
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connection, the Railway Board have informed the Committe! that they 
have augmented the existing strength of canteen staff to enable them to 
meet the increasing demands for meals etc. and that it is proposed to make 
this canteen a 'model canteen' in the Railways. The Committee would like 
to know the criteria fixed for converting a canteen into a model canteen. 
They may also be informed as to how many other canteens arc also likley 
to be converted into model canteens in the entire Railways. 

Reply of tbe Government 
One Workshop canteen on each Zonal RailwaylProduction Unit has 

been selected for modernisation as a model canteen on the lines of 
facilities, equipments, furnitures etc. available in the canteen at Diesel 
Component WorkslPatiala. To begin with the following canteens on other 
RailwayslProduction Units have been taken up for modernisation: -

1. Mantunga Workshop Canteen (Central Railway) 
2. Liluah Workshop Canteen (Eastern Railway) 
3. Jagadhari Workshop Canteen (Northern Railway) 
4. ·Gorakhpur Mechanical Workshop Canteen (North Eastern Railway) 
s. New Bongaigaon Workshop Canteen (Northeast Frontier Railway) 
6. Perambur Workshop Cantcen (Southern Railway) 
7. Lallaguda Workshop Canteen South Central Railway) 
8. Mancheswar Workshop (South Eastern Railway) 
9. Parel Workshop Canteen (Western Railway) 

10. C.L.W. Loco Works Canteen 
11. D.L.W. Workshop Canteen 
12. I.C.F. Canteen. 
Modernisation of other Workshop canteens will be taken up in a phased 

manner. 
[Ministry of Railways (Railway Board) OM No. 911RCCI206I8 

dated 1-3-1995]. 



CHAPTER IV 

RECOMMENDATIONS AND OBSERVATIONS IN RESPECT OF 
WHICH REPLIES OF THE GOVERNMENT HAVE NOT BEEN 
ACCEPTED BY THE COMMITTEE AND WHICH REQUIRE 

REITERA TION 

Recommendallon (PU'I 1.86) 

The Committee note that the JCM Scheme provides for refcrence of 
unresolved issues I demands to the Board of Arbitration provided these 
arc arbitrable items. The arbitrable items arc those reiatin, to pay and 
allowances. weekly hours of work and leave.The award of tbc Board 
of Arbitration is binding on both the sides. The Committee disapprove 
the present attitude of the Government in delayin, implemcntation of 
the arbitration awards under one pretext or other. They, therefore. 
recommend that any award given by the Board of Arbitration should 
invariably be implemented within a period of 3 months. 

Reply or the Govemmeat 

The Department of Personnel and Trainin, under the Ministry of 
Personnel, Public Grievances and Pensions is the nodal aac=pcy for all 
matters regarding JCM Scheme, to whom the above recommcndation 
was referred, have advised that the JCM Scheme drawn up in 
consultation with the Staff side does not lay down any time-limit for 
implementation of thc arbitration awards. nor docs it provide that they 
should be implemented invariably. In fact. thc Iclaemc itlelf providca 
for modification / rejection of the recommendations of thc Board of 
Arbitration by the Central Government with tbc approval of the 
Parliament on grounds affecting national economy or social juance 
under aause 21 thereof. which reads as undcr:-

Subject to the overriding authority of Parliamcnt. rccommcndatioas 
of the Board of Arbitration will be bindin, on both sides. 

If. for reasons to be recorded in writin" the ~ntral Govemment is 
of opinion that all or any of the recom~datioas of Board of 
Arbitration should on grounds affect in, national economy or social 
justice be modified. the Central Government shaD, U IOOD .. may be, 
lay before cach House of Parliamcnt thc report of the Board 
c:ontainin, sucb recommendations to,cthcr with thc modifICations 
proj,oscd and the reasons,· therefor. a,!ld thereupon Parliament may 
makc such modifications in the recommcndations u it may deem fit. 
Modification may extcnd to the rejection of recommcndation, 

39 
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In view of this, the Deptt. of Personnel and Training have advised that it 
would not be possible to accept the above recommendation. 

[Ministry of Railways (Railway Board) OM No. 91/RCC/206/8 
dateD 1-3-1995] 

Recommendation (Paral 1.17 " 1.11) 
In regard to workers' participation in management the Committee find 

that neither the Corporate Enterprise Group (now renamed as Group for 
Participation of Railway Employees in Management-PREM) meetings are 
held regularly nor any agenda for these meetings is decided by botb the 
Management and Unions. Hence. the Committee ItrClS the need to 
activile PREM. They, therefore, recommend that if the Unions do not 
come forward with agenda for discussion, the Railway manalement should 
prepare and circulate the agenda and give notice for the meetin, as per 
rule. The Committee appreciate that Ministry of Railways have already 
moved in this direction and taken up some important items for dialogue 
such as the issue of re-deployment of surplus Itaff after phasing out of 
steam locomotives and issue of gauge conversion etc. in PREM. 

The Committee are of the firm view that both Unions and Management 
should show adequate commitment and must come up with sueb important 
items which have a direct bearing on the working of Indian Railways. For 
making this forum more meaningful. the Committee suggest that the issue 
of privatisation and one union for one Industry should also be discussed in 
PREM. Incidentally, there has been no meeting of the 'PREM' sinc:c an 
announcement was made about this in February, 1994. 

Reply or the Government 
To enable the Federations to function in an effective and busineaJ..like 

manner. certain facilities like Photocopiers, Electronic Typewriters and 
Telephones capable of directly being connected to General Managers and 
Heads of Departments on Zonal Railways have been provided. Agenda 
covering above and other items had been circulated for the Inaugural 
Meeting of PREM scheduled to be held sbortly. The Railway 
Administration wants PREM to become a very effective, pathpreaking and 
interactive forum for participation of Railway employees in tbe Railway 
Mana,ement. 

The inaugural meeting of PREM fixed earlier had to be postponed due 
to some unavoidable reasons. 

[Ministry of Railwys (Railway Board) OM No 91/RCC/206/8 
dated 1-3-1995] 

Recommeadatloa (Para 1.19) 

From the Memorandum and the evidence of the Indian Railway 
Promottcc Officers' Federation. the Committee find that a two-fold 
classification of gazetted cadre exists in the Railways. The Group 'B' 
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Officers, though they perform the same duties, shoulder the same 
responsibilities and exercise the same powers as that of Uroup 'A' 
Officen, are granted a lower-grade pay scale of RI. 2000-3500, while the 
Group 'A' Officers are paid a higher scale of RI. 2200-4000. The 
Committee funher note that the First Pay Commission recommended 
abolition of two-fold clauification in the depanmenu where 
differentitation between the two classes was not necessary or possible 
either because of the mode of recruitment or because c! the difficulty of 
distinguishing between the imponance and responsibility of the duties 
respectively performed by Class I and Class II Officen and two poups 
treated as one gazetted serviee. But this recommendation was not accepted 
by the Government and tbis issue of Railway Gazetted Services was not 
examined by the subsequent Pay Commissions. Though, durin, evidence, 
the Chairman, Railway Board had assured the Committee tbat the Board 
was in the process of preparing papers for putting it before the Cabinet, 
the Committee strongly recommend that this twoo-fold clalSification should 
be done away with. However. till a final decision is taken by the Ministry 
of Railways on the abolition of the two-fold classification, the Group 'B' 
offacen of Indian Railways should be granted the scale of RI. 2200-4000. 

Reply of tbe Goveromeat 
The Fint Pay Commission had examined in detail the need for having 

two categories of officers Group 'B' and Group 'A' (then called Class II 
and Class I respectively). They had indicated in their repon that tbe 
majority of the Members were in favour of retainins the twd c.'IUlCJ. The 
Government had, therefore, decided to continue with the two separate 
classes of officers. This matter had subsequently been examined by the 
Second,Third and Founh Pay Commissions. The views taken by the 
successive Commissions was that the distinction should continue. Relev&I\t 
recommendations of tbe Third and Founh Pay Commissions are extracted 
below:-
Paras 1.5 to 9 of Chapler 13, Part III, Vol.1 of Jrd untNl Pay 

Commission's Report 
"The association of Class II Gazetted Officers have demanded the 

abolition of the aass II sautted services and their merger with the junior 
scale of tbe correspondins Qass I services, on the plea that memben of 
the aIlS II service normally perform the same flanc:tion as are performed 
by members of the Qass I services at junior leve~. A more or leu similar 
plea was made before the First and Second Pay Commissions also. 
However, botb these Commissions did not accept the plea, and 
recommended the continuance of Class II po5t1 U a separate entity. 

We have again considered whether the existing pattern of having Class I 
and sazetted aass II service requires any chanae· While direct recruitment 
is made to the junior scale of the Orsaniaed alii I Servic:ea (or to the 
lower seament of the integrated scale in cenain cases) tbe weD-unden100d 
intention is that these direct recruits will spend only a relatively abort 
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period in the junior scale or the lowest segment of the integrated scale, as 
the case may be. During this period. which is usually 6 yem or so, the 
direct recruit undergoes a period of in service training. and acquires 
considerable experience as he is continuously called upon to meet fresh 
challenges. and encouraged to take responsibility. The career grade is the 
senior seale. The intention is to build up the direct recruit so that he can 
hold the top administrative: posts while he is still young, and to develop his 
qualities of drive and initiative. On the other hand, the aIlS II services 
often mark the culmination of the career of effICient CIIa III employees, 
though direct recruitment also does take place, u indicated earlier. While 
the Class II officers often exercises similar statutory powe~ u a Junior 
Class I officer, the responsibilities he is called upon to disehuge, however, 
are somewhat more routine and there is a grea~r degree of supervision. 
We are of the view that having regard to the different roles usi,ned to 
these services. and to the need for building up cadres to man the senior 
administrative posts. the existing division into aass I and aua II services 
should be retained. 

The merger of this category with the junior aass I cadre would mean an 
addition to this basc of approximately another 30,000 posts, most of which 
would have been filled by lower standards of recruitment and promotion. 
Moreover. this vastly expanded base would. by considerably· reducin, the 
further promotion prospects of the directly recruited CIIIS I officers, 
render that service very unattractive and the Class I services would thus 
fail to attract candidates of the right calibre. There would also be another 
serious objection. If all the Oass II posts are converted into Junior aIlS I, 
it would mean that selection to the new cadres would be through the 
Union Public Service Commission. partly by promotion and partly by 
direct recruitment. At present, generally speakin,. the Oass II is laraely 
promoted from below. Conversion to aasa I implies tbat to the extent that 
these posts are filled by direct recruitment. the avenues of promotion now 
available for Class III would shrink. 

Most of tbe official witnesses have favoured tbe continulDcc of the 
existing differentiation. In regard to the practice in some Department of 
recruiting personnel for Oass I and the qllS II from the same 
competition, depending on their ranking IDd puttin, them initially on jobs 
which are indistinguishable. except for their delipatioas, the official 
witneues do not sec any anomaly in this practice IiDc:e the period for 
which this situation prevails in the Oraaniscd CIua I services is abort, IDd 
ceases u soon u the direct recruit to the aIlS I movea into the semor 
scale and usumes higher responsibilities. 

We bave, therefore, come to the conclusion that the distinction made It 
present between the aass II and the junior aass I p-ades is iUltificd. IDd 
that it is not rcpuJDant 10 any particulu priDdpIc. Tbe au. II cadre 
should, therefore, continue u a separate eatity." 
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Partl 11.2 of part I of iVth Ctntral Pay Commission's Rtport 
Group 'B' gazetted engineering officers mostly assist the Group 'A' 

officers. The main demand of associations of Group 'B' gazetted 
engineering officers has been for the merger of Group 'B' posts with 
Group 'A'. The Railway association has specifically represented that 
Group 'B' and junior scale Group 'A' officers perform the same duties 
with similar responsibilities and therefore these two scales should be 
merged on the principle of equal work. We have carefully considered the 
matter. We note that this matter was also considered by the Third Pay 
Commission who did not find any justification for !'lIch a merger. In our 
existing Scheme, Group 'B' posts mainly serve as promotional avenues for 
Group 'C' posts and only insignificant percentale of direct recruitment to 
Group 'B' posts takes place. We would not like to change the existing 
structure as it has withstood the test of time. We feel that the classification 
of Group 'B' and junior scale (Group 'A') is justified and it is not 
repugnant to any particular principle. 

In view of the above recommendations of the Pay Commillions which 
was also accepted by the Govt., Group 'B' cadre is being retained as a 
separate entity. It is also relevant that the existence of Group 'B' and 
Group 'A' junior scale is not unique to the Railways but is available in an 
Ministries I Departments under the Central Government. 
[Ministry of Railways (Railway Board) OM No. 911RCC/206t8 dated 

1-3-1995] 
Recommendation (Para 1.90) 

The Committee note that though the Group 'B' officers arc physically 
available and working in Jr. Scale I Sr. Sellie of Group 'A' posts,1hey are 
not being inducted into Group 'A'as per their own quota of 40% (now 
50%) at the appropriate time, i.e. after 3 years as laid dotin in the rule 
No. 209 (b) of Indian Railways establishment code. Further, an inordinate 
delay of 3 to 4 years takes place in the induction of Group 'B' officers into 
Group 'A'. The Committee are of the opinion that if the Group 'B' 
officers are inducted into Group 'A' based on the cadre and not on the 
vacancies, the legitimate representation of Group 'B' in Group 'A' will be 
ensured that the grievances of Group 'B' officers 'regarding low percentage 
in Group 'A' will be mitigated. In this connection, the Committee learn 
that even the Fourth Pay Commission had recommended on similar lines. 

Reply of the Government 

Para 209 (B) (1) of Indian Railways Establishemt Code Volume I quoted 
by the Committee reads as under:-

"Appointments to the posts in the Junior scale shall be made by 
selection on merit from amongst Group 'B' officers of the ~partments 
concerned with not less than 3 years of non-fortuitous service in the 
grade." 
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It will be clear from the above mentioned para that 3 yean' non-
fortuitous service in the grade in only a condition for eliaibUity and docs 
not, ipso-flJC/o, confer a right upon the eligible candidates to be 
automatically inducted into Group 'A' / Jr. scale immediately, on 
completion of 3 years of non-fortuitous service. It has to be noted that the 
eligible Group 'B' officers have to undergo a positive act of selection by a 
Departmental Promotion Committee convened by the Union Public: 
Service Commission and the induction into Group 'A'!Junior scale 
depends upon the vacancy position as also the merit of the candidates. 

So far as tbe observations of the Committee od alleged inordinate delay 
of 3 to 4 years are concerned, it may be stated that wbile all efforts are 
made to minimise the delay in holding the Departmental Promotion 
Committee meetings, sometimes delays do occur due to circumstaDcca 
beyond control like injunctions from the various courts of law, etc. 

As regards working out vacancies to be filled through direct recruitment 
and promotion. the Committee's suggestions have been noted for 
consideration. 

[Ministry of Railways (Railway Board) OM No. 9VRCC/206I8 dated 
1-3-1995] 

Recommendation (Para 1.91) 

With regard to fixation of pay. the Committee regret to note that while 
a Group 'A' direct recruit is granted higher scale of pay in the Assistant 
officer Cadre and is given a furthcr benefit of Rs. 6001- or more on his 
promotion to senior scale. a Group 'B' officer holding the same post of 
Assistant Officer with long years of experience to his credit, gets Rs. 125 
only on promotion to Senior scalc. The Committee find that the system of 
fixing up pay of Assistant Officer on their promotion to senior scale was 
being done under a special fixation formula based on 'Concordance Table' 
from time immemorial. Even the Third ~ay Commission, while 
appreciating the rationale behind the special fixation formula in certain 
organised services like Railways ctc., have recommended extension of such 
special fixation formula to other organisations also. Now, the Committee 
learn that though the Fourth Pay Commission have not mentioned about 
the Concordance table. the Railway Board have withdrawn this benefit on 
the plea that the Fourth Pay Commission had recommended the same. 
Further. it has come to the notice of the Committee that some categories 
of officers have represented to the Pay Commission that tlie. benefit of 
promotion to them is inadequate under FR 22(A) and, accordingly, the 
Pay Commission recommended that the formula of fixation of pay under 
FR 22(C) may uniformly apply in such cases also. The Committee, 
therefore, strongly recommended that the Concordance table, w~b was in 
vogue for decades and withstood the test of the time, should be restored. 
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Reply of the GOY"""""'. 
Prior to the implementation of the revised Pay Scale with effect from 

1-1-1986, fixation of officers on promotion to senior scale post was 
governed by the Concordance Table. This particular method of fixation 
was applicable in the case of the junior scale officers promoted to senior 
scale as well as Group 'B' officers promoted to senior scale on an 
officiating basis. This method of fixation envisaged that tbe pay of an 
officer was first notionally fixed in the junior scale and thereafter faxed in' 
senior scale at the corresponding stage laid down in the Concordance 
Table. The Fourth Pay. Commission who had examined the matters 
relating to scales and other service conditions of the Central Government 
employees had recommended that fixation on promotion to higher post 
should uniformally be done under FR 22C. These recommendations were 
accepted by the Government and have been implemented throughout tbe 
Central Govt. including Ministry of Railways. Orders for such fixation 
had been issued by the nodal Ministry i.e. the Ministry of Personnel, 
Public Grievences and Pensions and wcre in tum adopted by this Ministry 
also. 

On persistent representations from Promotee Officers' Federation, the 
nodal Ministry had been requested for allowing double fixation when 
Group 'B' officers are promoted to senior scale i,e. by first fixing them in 
junior scale on notional basis and thereafter in senior scale aaain under 
FR 22 C. This was not agreed to by the nodal Ministry. Subsequently. 
however. they had agreed that when a Group 'B' officer promoted to 
senior scale on an officiating basis, is subsequently substantively 
appointed in Group 'A' junior scale, his pay in senior scale may be 
refixed by initially fixing his pay in junior scale under FR 22 C based on 
the Group 'B' pay that he would have drawn but for his officiating in the 
senior scale. and then allowing fixation of his pay in senior scale under 
FR 22 C on the basis of such junior scale pay. No further ieiuation has 
been agreed to by the nodal Ministry and it is not within the competancy 
of this Ministry to make any unilateral change in the policy governing 
fIXation of pay. 
[Ministry of Railways (Railway Board) OM No. 91/RCC/206I8 dated 

1-3-1995) 
Recommendation (Para 1.92) 

"With regard to RDSO and other miscellaneous services, the 
Committee recommend that the Ministry of Railway. bein. a modal 
employer, should bring these unorganised services .. par with the Zonal 
Railways gazetted service and grant them similar facilities of promotion. 
scale of pay and other benefits." 

Reply of tbe Govemmeat 
1. The organised services in the Ministry of 'Railways arc u UDder: 

1. Indian Railway Service of Engineers (IRSE) 
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2. Indian Railway Service of Mechanical Engineers (IRSME) 

3. Indian Railway Service of Signal & Telecommunication En,ineers 
(IRSTE). 

4. Indian Railway Service of Electrical Enameers (IRSEE). 
5. Indian Railway Stores Service (IRSS) 
6. Indian Railway Traffic Service (IRTS) 

7. Indian Railway Accounts Service (IRAS) 

8. Indian Railway Personnel Service (lRPS) 
9. Indian Railway Medical Service (IRMS) 

2. Besides above these services. there are certain miscellaneous services 
also recruitment to which is done through UPSC as direct recruitment in 
Senior Scale. Some important miscellaneous Departments arc as under: 

1. Chemist & Metallurgist 

2. Senior Rajbhasha Adhikari (Senior Hindi Officer) 
3. Supdt. Stationery & Printing 
4. Rubber Technologist etc. 

3. Whereas the recruitment to organised services in the junior scale is 
done annually through Union Public Service Commission. in the 
miscellaneous services/departments due to small cadre strength. the direct 
recruitment is resorted to in terms of Recruitment Rules as and when the 
vacancies arise. The important factor is that the recruitment, promotion, 
scale of pay and similar other benefits are govetncd by the Recruitment 
Rules of the respective departments. The Recruitment Rules have been 
framed in consultation with Union Public Service Commission and Ministry 
of Law in the light of guidelines issued by the Department of Personnel & 
Training. 
[Ministry of Railways (Railway Board) OM No. 9VRC0'20618 dated 

I-J.1995J 
Recommendation (Para 1.151) 

As tbe Personnel Officers who are also the incharge of the Welfare 
Wing generally remain busy in administrative matters and hardly find any 
time to promote welfare activities. The Committee. therefore, recommend 
that Welfare Wings should be headed by an independent Welfare Officer 
who should be entrusted no other work except the welfare activities. 

Reply of tbe Govermnent 
Welfare of the staff is an essential function devolving upon tbe Railways 

as the employer and welfare of the staff is reflected in the personnel policy 
of the Railways in order to ensure smooth industrial relations. The 
Personnel Officers. while looking after the personnel aspects, have to 
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necessarily keep in mind staff welfare. It. therefore. becomes imperative 
that personnel and welfare aspects should be considered toaether and 
controlled by the same organisation and any seareaation of welfare from 
the Personnel Department may not be desirable. On the Indian Railways, 
sufficiently senior officials of the Junior Administrative Grade are incharae 
of the Personnel and Welfare activities. 

[Ministry of Railways (Railway Board) OM No. 91/RCC/206I8 dated 
1-3-1995] 

Recommendation (Para 1,160) 

"The Committee further note that the cases received from the Railways 
for grant of assistance from Railway Minister's Welfare and Relief Fund 
are considered by a Managing Committee constituted for the purpose and 
the amounts sanctioned from the Fund are disbursed to the concerned 
employees through Zonal Railways. The Committee desires that elected 
representatives from thc two federations are also included in the Manaaing 
Committee" . 

Reply or the Government 
"The Railway Minister's Welfare and Relief Fund is made up of 

voluntary donations by Railwaymen and other individualslinstitutions. The 
objectives of the Fund are to provide relief to Railwaymen and their 
families in distress and also to afford relief to institutions fun by 
Railwaymen in the form of grants of overcome financial difficulties. A 
maximum amount of Rs. 5,0001- is granted in individual cases except for 
employees murdered or killed or dead on duty or in an accident i. which 
case a maximum of Rs. 10,0001- may be granted. In addition. in respect of 
natural calamities affecting large number of employees, a maximum of 
Rs. 1 lakh may be given to Railway Administrations for relief work. All 
the cases for assistance from the Fund have to be sponsored by the 
Railway Administrations conccrned. together with their recommendations. 
The grant of relief. subject to the above mentioned conditions and 
monetary limits. is considered and approved by a Committee consisting of 
five scnior officials of thc Railway Board. 

The cases for grant of relief from the Fund beyond the prescribed 
conditions and monetary limits arc considered and approved by the 
Minister of Railways personally. 

In view of the above position relating to th~ manaaement and working 
of the Fund, it is not considered ncccssary to include representatives of the 
Railway Federations in the Managing Committee. Moreover. in most of 
the cases financial relief has to be provided on urgent basis. Convening of 
the meetings of the office would be time-consuming and will not be 
practicable in cases where urgent relief is required to be provided". 
[Ministry of Railways (Railway Board) OM No. 91/RCCI206I8 dated 

1-3-1995) 
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Recommendation (Para 1.161) 
Housing is a basic necessity of an individual; more-so-for a 

Government Servant with transfer liabilities. From the statistics provided 
by the Ministry, the Committee find the state of Affairs in Railways in 
regard to this very important component of their servi~ package to 
their employees is quite distressing. On an average. there is hardly 40 
per cent satisfaction limit. the highest satisfaction level of 63 per cent 
being in the North-East Frontier Railway and with Southern Railway 
lagging far behind. with hardly 28 per cent satisfaction limit. What is 
more discouraging is the fact that the satisfaction level. which was 37.4 
percent in 1972-73. rose to 40 per cent. now. showing an increase of 
only 2.5 per cent in two decades. Even in an overall perspective, if one 
compares the satisfaction level of the Central Government employees 
vis-a-vis the general pool accommodation. which is more than 60 per 
cent. the Railway employees appear to be at a disadvantageous position. 
The Ministry's contention that they havc provided increased outlays for 
housing purposes over successive plans is also not very convincing. An 
increase in the annual average expenditure upto Rs. 26.3 crores during 
the Seventh Plan from Rs. 12.1 crores of the Sixth Plan is to be viewed 
in the light of the inflationary trends which almost neutralised the said 
increase. 

Reply of the Government 
Construction of quarters is a continuous process which is undertaken 

by including suitable works in Railway's annual Works Programme 
depending on the over all availability of funds. In view of the severe 
resource crunch being faced. desirable level of allocation could not be 
maintained for this activity. Efforts would be made to allot more funds 
to the extent permitted by the overall Plan size. 
[Ministry of Rajlways (Railway Board) OM No. 91/RCCI20618 dated 

1-3-1995] 
Recommelldation (Para 1.161) 

During their VISit to various Railway colonies the Committee found 
that the condition of houses, roads. sewerage. water supply etc. was 
very bad. At places the overhead water tanks were leaking; water was 
coming out of scwer lines; and there was no proper maintenance of 
houses allotted to Class III and IV categories of employees. The 
Committee. therefore. feel that adequate attention should be paid to all 
the above problems faced by the Railway employees. 

Reply of the Government 
Although attention is already being paid for proper standard of 

maintenance of quarters irrespective of the fac.t whether these are for 
officers or staff. Railways have once again been directed to ensure that 
colony maintenance gets adequate attention. 

[Ministry of Railways (Railway Board) OM No. 9l1RC0206-8 
dak;,d 1-3-1995] 
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Recommendation <Para 1.1(;3) 

On top of the non-achievements of the Ministry in the matter of 
construction of new residential units comes the fact that about 70.000 
quarters. that is, almost ten percent of their existing number, are sub-
standard and can be used only after basic amenities like kitchen and toilet 
are provided in theDl. While resource constraints can be advanced as a 
reason for not going ahead with new constructions. the Committee fail to 
understand as to why this substantial number of sub-standard units cannot 
be made habitable by the Ministry with smaller investments. The 
Committee, therefore. recommend that the Railways should not even wait 
for their planned target of removing these deficiencies by the end of the 
Eighth Plan but to make these sub-standard units habitable by the end of 
1995-96, so that at least 70.000 more employees are accommodated at one 
go and at nominal cost. Besides. action should be initiated without any 
further delay to replace the 31.000 quarlers which have been declared too 
old for any cost-effective repair. This will not only save the railway from 
acquiring and identifying new pieces of land, which in itself is a lengthy 
procedure, but will also help in overcoming the botheration of creating any 
fresh infrastructure. 

Reply of the Government 

It may be clarified thai these sub-standard quarters (Nos. 7000) arc not 
only habitable but employees arc already residing therein. These are 
actually non-standard quarters which lack some of the facilities which are 
normally provided in standard type-I quarters. The Railways are 
committed to provide these facilities. viz .. kitchen. bathing plaee, Latrine, 
Verandah. Courtyard (where possible). in a phased manner, subject to 
availability of funds. As regards. replacement of old quarters. action is 
already being taken. to construct new quarters. in lieu thereof in a phased 
manner depending on the availability of funds. 

[Ministry of Railways (Railway Board) OM No. 9ltRC02()6,S 
dated 1-3-1995) 

Recommendation <Para 1.166) 

The Committee arc perturbed to note that there are about 1.85 lath 
encroachments in railway colonies. covering over 0.2 laleh hectares of land. 
No serious efforts seem to have been contemplated by the Ministry to 
reclaim the encroached land. The Committee recommend that the Ministry 
should take up the matter seriously with the concerned State Governments 
to get the vacant possc5.'\ion of the railway land expeditiously and wherever 
feasible usc the same for construction of additional staff quarters for 
railway employees. 
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Reply 01 the Govemmeat 

Action for removal of encroachments on Railway land is taken under the 
provisions of Public Premises (Eviction of Unauthorised Occupants) Act, 
1971 on a continuous basis. Concerned State Government's help is also 
taken while initiating operation for removal of encroachments. The land 
thus cleared as also the vacant land is usedtequired for Railway's 
developmental works including construction of quarters for Railway 
employees where need be. 

[Ministry of Railways (Railway Board) OM No. 9ltRC02{)618 
dated 1-3-1995) 

Recommendation (Para 2.171) 

The Committee note that the recognised Mahila Samities run handicraft 
cntres, schools. creches. etc. Under the aegis of these Samities some of the 
handicraft centres have undertaken various other activities like making 
pickles. candles, chalk-pieces. file covers. envelopes etc. for increasing 
their earnings. During their tours to various places. the Committee had 
found that the premises allotted to Mahila Samities were in a very bad 
shape. At places there was no light. sewing machines were not in a 
working condition. there was no provision for ventilation. drinking water 
and toilet facilities etc. The Ministry of Railways were candid ill admitting 
the fact "that the Mahila Samities are not equipped with the sk·iI1 and 
machinery for stitching uniforms on large scale." Since these Samities are 
discharging useful function the Committee desire that the Railways should 
encourage them by providing proper accommodation. light and other basic 
facilities. The members of these Samities should also be imparted proper 
training on the lines of Womens' Polytechnics so that the members of these 
Mahila Samities could become self-supporting. 

Reply of the Govemment 

The Mahila Samities have generally been provided with proper 
accommodation to the extant feasible. However. instructions have been 
issued to the Railway Administrations to provide proper accommodation 
and other infrastructural facilities. wherever required, as weU as to impart 
training to the members of the Samities so as to improve their skills and 
fully utilise their capabilities. 

[Ministry of Railways (Railway Board) OM No. 911RCCI 2~ 
dated 1-3-1995] 



CHAPTER V 
RECOMMENDATIONS AND OBSERVATIONS IN RESPECT OF 
WHICH FINAL REPLIES OF THE GOVERNMENT ARE STILL 

AWAITED 
Recommendation (Paras 1. 75 to 1.80) 

From the history of evolution of Trade Unions in the Indian Railways, 
the Committee note that the Railway companies provided a natural 
platform for the labour movement and as early as in 1897, an 
'Amalgamated Society of Railway Servants of India and Burma'. came up 
as a sequel to a strike by the guards of that Company. Between 1897 and 
1919, a large number of unions sprang up and many of them cut across 
staff categories and, therefore, laid the framework of the broad labour 
fronts. These unions were functioning in isolation and there was a growing 
consciousness that the labour was not unified enpugh to negotiate from a 
position of strength. However. in 1925. all the unions came together to 
form All India Railwaymen's Federation (AIRF). which continues to exist 
even today. 

Indian National Railway Workers' Federation (INRWF) was formed in 
1947 and it was granted facilities for consultation in December, 1949. In 
1952 both the federations were merged and this resulted in the emergence 
of a single federation for labour on the Railways which called itself the 
National Federation of Indian Railwaymen (NFIR). This was perhaps the 
most noteworthy feature in the Indian Railways' labour movement. But 
unfortunately, during the subsequent years there came a - phase of 
deterioration in the labour movement. thereby depriving the railway 
workers of having a unified labour repre~ntation. A maturity in approach 
was noticed subsequently during the first half of 19505. but it was 
shortlived. In 1995. some former Members of the AIRF held a separate 
convention. That resulted in the revival of AIRF in August. 1957. Though 
considerable efforts were madc by the then Railway Ministers in 1957 and 
in 1973-74 to unite both the recognised Railway Federations viz. AIRF & 
NFIR but amalgamation could not materialise. 

A perculiar phenomenon which has come to the notice of the Committee 
is dual membership. During evidence. the Presidents of both the 
Federations admitted that the concept of dual membership very much 
existed in the system. 

The Committee feci that apart from giving a wrong signal about the 
actual membership of each of the federations. the Railwaymen are also put 
o physical harassment at the time of collection of Memben;hip fee. 

The Committee. therefore. recommend that for achieving the principle 
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of single union in the Indian Railways. the Railway Board should de-novo 
examine the norms for recognition of Unions. Though both the 
Federations are in favour of introducing a system of secret ~aJlot for the 
Railwaymen to choose one of the two existing Federations, the Committee 
feci that both these Federations should be pursuaded to be amalgamated 
under one banner. In fact. the initiative for a single union must come from 
the two Federations. The Ministry could start a dialogue with the 
Corporate Enterprise Group (CEG) for materialising the concept of one 
Union for one industry. The Committee suggest that the membership of 
the new Federation must represent all classes of railwaymen. 

Reply of the Government 
As suggested, it is agreed that the issue of "One union for one industry" 

alongwith other aspects concerning it may be discussed in the next meeting 
of PREM at Board's level. 

[Ministry of Railways (Railway Board) OM No. 91/RCCI2()()t8 
dated 1-3-1995] 

Recommendation (Para 1.83) 
The Committee have been informed that staff councils exist in 

Production Units to look after the welfare of the workers there and that a 
scheme of productivity-linked incentive exists in the Railways whereby the 
staff of a Production Unit is entitled for incentive when the production 
exceeds the target. But no such scheme exists in the new Production. Units 
like the Wheel & Axle Plant. Bangalore. the 'Rail Coach, Factory, 
Kapurthala and the Diesel Component Works. Patiala. During bon-official 
evidence of the two National Federations. the Union Leaders expressed 
apprehensions that the Administration was either trying to do away with 
the scheme or diluting the same. The Committee think that denial of such 
incentive scheme to cmployees of new Production Units is neither in the 
interest of Production Units nor in the interest of Railway Industry as a 
whole. 

Reply of the Government 

A successful incentive scheme is already in operation at W AP, 
Bangalore. Rcgarding the introduction of incentive schemes' at DCW. 
Patiala and ReF. Kapurthala. studies have been undertaken to establish 
productivity norms and to suggest suitable incentive schemes. These 
reports arc being scrutinised hy the two Units. 

[Ministry of Railways (RailwllY Board) OM No. 911RCCI206'8 
dated 1-3-1995J 

Recommendation (Para 1.84) 
The problems of the staff of the Production Units are because of 

Railway Ministry's policy not to rewgnise the unions of the two recognised 
Federations in the Production Units. It is observed that the Staff Councils 



were abolished on introduction of Joint Consultative Maehine~ (JCM').in 
all Departments and the two recognised Railway Federations arc sole 
representatives of the Railwaymen at the National and Departmental 
levels. Therefore. continuance of the Staff Council. a legacy of the past. 
must end. with thc recognition of the unionll having affiliation to either of 
the two Federations in the Production Units. The Railway Ministry 
conceded that they have been receiving constructive cooperation from the 
two recognised Federations. Therefore. there is no force in their 
contention that the recognition of the unions in the Production Units will 
retard the production in the Production Units. 

Reply or the Government 

The issue whether Staff Councils should continue to function in Railway 
Production Units as hitherto or replaced by recognised unions is under the 
active consideration of Railway Board. Views of the Committee wiu be 
taken into consideration while arriving at a decision. 

[Ministry of Railways (Railway Board) OM No. 9],1{CCI2060S 
dated 1-3-1995] 

RecommendMtion (Para 1.85) 

"Under the prescnt system of collective bargaining in the Indian 
Railways. a Permanent Negotiating Machinery (PNM) exists at three levels 
i.e. Board level, Zonal level and DivillionIWorkshop level with", provision 
for reference of easell to a tribunal. Similarly. Joint Consultative Machinery 
(JCM) functions at two levels i.e., National level and Departmental level 
wrth provision for compulsory arbitration. After reviewing the working of 
the PNM. the Committee feel that it has not been fuhetioning as efficiently 
as it was expected to do an often leadll to mutual suspicion resulting in 
acrimony. At lower level. it had been noticed that PNM has become a 
forum for dealing with individual calles and such ea. .. cs constitute almost the 
entire agenda of th!cir meetings. Even at Zonal level. it has been noticed 
that due to lack of follow-up action a particular item figures in the agenda 
more than once. During evidence. the Chairman. Railway Board. had 
admitted that there arc some Zonal Railways which have failed in holding 
regular PNM meetings. The Committec feel that the Indian Railways 
should appreciate that merely setting up of such fora for regular dialogue is 
not the end of their responsibiJil y. Their effective; functioning with utmost 
dedication and commitment is the continuous reponsability of the Ministry. 
Aftcr going into the area of major disputes. the Commiuee observe that 
the problems are not of Railways only but of the entire Central 
Government employees and. hence. they feel that the Ministry of Railways 
can do away with the present system of duplication of this arrangement. 
As the sphere of two collective bargaining machineries i.e. PNM and JCM 
is the same. the system of JCM mllY be retained. PNM may be substituted 
by JCM at all the three Ic\·cls. Th" Cummittee hope that this would help 
labour in the Railway to speak in 011" voice. thereby reducing the time 
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involved in routine negotiations and provide adequate teeth to the whole 
process of consultation management. The Committee further recommend 
that a proper record of cases, grievances, proceedings and action taken 
thereon may be maintained. Target date for follow-up action may be faxed 
and action tak.en notes prepared and circulated to the Unions. It should 
also be ensured that action taken must be conveyed to the Unions in 
unambiguous and transparent terms." 

Reply of the Government 
"While appreciating the recommendation, the Board would like to have 

a dialogue with both the Federations and take' them into confidence to 
explore the feasibility of doing away with the duplicate forum for staff 
grievance redressal, in as much as adopt JCM and stop ~N!d. so that 
implementation is smooth sailing. The process of consultation with both 
the Federations will soon be initiated and further follow up action as 
required will be taken." 

[Ministry of Railways (Railway Board) OM No. 91IRCCI20618 
dated 1-3-1995] 

Recommendation (Para 1.93) 
From the evidence of Railway Board Secretariat Service (RBSS) 

Association. the Committee note that unlike the two Railway Officers' 
Federation. the Railway Board Ministerial Staff Association (RBMSA) and 
RBSS Class I & II Officers Association. do not have the privilege of 
periodical dialogue with Railway Board. However, they have been 
provided a forum to meet the management at the level of the Secretary. 
Railway Board. As most of the issues/matters are decided at the Board's 
level. the Committee feel that the RBSS Associations should also be 
provided a forum at· the Board's level with a provision for holding 
meetings/dialogue wherever necessary but atleast twice a year. This will 
create a healthy climate of industrial relations at the apex body of the 
Railways. 

Reply of the Government 
The recommendation of the Commitlee is under examination of the 

Ministry of Railways. 
[Ministry of Railways (Railway Board) OM No. 9'1I'RCCI20618 

dated 1-3-1995] 
Recommendallon (Para l.I!7) 

The Committee note that the Railways have also set up Kendriya 
Vidyalayas at places where there is a concentration of transferable railway 
employees and where adequate educational facilities are not available. 
There arc at present 66 Kendriya Vidyalayas functioning in railway 
colonies, of which 6 arc in the Project Sector and the remaining are in 
Civil Sector. In Civil Sector Schools. priority in admission is given to 
children of transferable Central Government employees whereas in llroject 
Sector schools prioriy in admission is given to children of the 
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employees of the unit concerned which is meeting all the expenditure. For 
example during their tour to Bhubaneswar the employees of Khurda 
Division of South-Eastern Railway informed the Committee that most of 
the employees remain at one place of posting and as such the rules of the 
Kcndriya Vidyalayas may be so amended as to get their wards admitted in 
the Kcndriya Vidyalayas. During evidence the Member (Staff), Railway 
Board, informed the Committee that they have taken up the matter with 
the Education Ministry to treat the Kcndriya Vidyalayas located in 
production units in a different manner and to give a different formula of 
admission to the schools so that their children get a much higher 
percentage of admission. The Committee would like the Railways to 
pursue the matter and also desire that the Ministry of Education should 
accede to the request made by the Ministry of Railways. 

Reply of the GOyeromeD' 
Kendriya Vidyalaya Sangathan has since earmarked upto 10 seats (to be 

;lone by Commissioner. KVS) for admission in Kendriya Vidyalayas, to the 
sponsoring authority. The malter of increasing this quota to 60% of the 
scats has been taken up with the Department of Education in the Ministry 
of Human Resources Development. 

[Ministry of Railways (Railway Board) OM No. 91/RCCI206I8 
dated 1-3-1995] 

NEw DELHI; 
November 16, 1995 

Kartika, 25, 1917(S) 

M. BAGA REDDY, 
Chairman, 

Rlli/way Convention Comm;lIee. 



APPENDIX I 
(Vide Para 28) 

Paras 1.5 to 9 of Chapter /3, Part 11/, Vol. / of 3rd Central Pay 
Commission's Report 

"The association of Class II Gazetted Officers have demanded the 
abolition of the Class II gazetted services and their merger with the junior 
scale of the corre!lponding Class I services, on the plea that members of 
the Class II service normally perform the same function as are performed 
by members of the Class I services at junior levels. A more or less similar 
plea was made beforc the First and Second Pay Commissions also. 
However, both these Commissions did not accept the plea, and 
recommended the continuance of Class II posts as a separate entity. 

We have again considered whether the existing pattern of having 
Class I and gazetted Class II service requires any change. While direct 
recruitment is made to the junior scalc of the Organised Class I Services 
(or to the lower segment of thc intergrated scale in certain cases) the well-
understood intention is that these direct recruits will spend only a relatively 
short period in the junior scale or the lowest segment of the integrated 
scale, as the case may be. During this period. which is usually 6 years or 
so. the direct recruit undcrgocs a period of inservice training, and acquires 
considerable experience as he is continuously called upon to meet fresh 
challenges. and encouraged to take responsibility. The career grade is the 
senior scale. The intention is to build up the direct recruit 59 lhat he can 
hold the top administrative posts while hc is still young, and to develop his 
qualities of drive and initiativc. On thc other hand. the Class II services 
often mark the culmination of the career of efficient Class III employee. 
though direct recruitment also docs take place. as indicated earlier. While 
the Class II officers often exercises similar statutory powers as a Junior 
Oass I officer. the responsibilities hc is called upon to discharge., however. 
arc somewhat more routine and there is a greater degree of supervision. 
We are of the view that having regard to the different roles assigned to 
these services. and to the need for building up cadres to man the senior 
administrative posts. the existing division into Class I and aw II services 
should be retained. 

The merger of this category with the junior Class I cadre would mean an 
addition to this base of approximately another 30,000 posts. most of which 
would have been filled by lower standards of reormtment and promotion. 
Moreover, this vastly expanded base WOUld, by considerably reducing tbe 
further promotion prospects of the directly recruited Oass I officers. 
render that service very unattractive and the Class I services would thus 
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fail to attract candidates of the right calibre. There would also be another 
serious objection. If all the Class II posts arc converted into Junior Class I, 
it would mean that selection to the new cadres would be' tltrough the 
Union Public Service Commission, partly by promotion and partly by 
direct recruitment. At present generally speaking. the Class II is laracly 
promoted from below. Conversion to Class I implies that to the extent that 
posts are filled by direct recruitment, the avenues of promotion now 
available for Class III would shrink. 

Most of the official witnesses have favoured the continuance of the 
existing differentiation. In regard to the practice in some Department of 
recruiting personnel for Class I and the Clw II from the same 
competition, depending on their ranking and putting them initially on jobs 
which are indistinguishable, except for their designations, the official 
witnesses do Dot see any anomaly in this practice since the period for 
which this situation prevails in the Organised Cla~ I services is short, and 
ceases as soon as the direct recruit to the Class I moves into the senior 
scale and assumes higher responsibilities. 

We have, therefore, come to the conclusion that the distinction made at 
present between the Class II and the junior class I grades is justified, and 
that it is not repugnant to any panicular principle. The Class II cadre 
should, therefore, continue as a separate entity," 

Para 11.2 of Part I of IVtlt Central Pay Commission's Report 

Group 'D' gazetted engineering officers mostly assist the Group 'A' 
officers. The main demand of associations of Group 'D' gazetted 
CRgineering officers has been for the merger of Group 'D' posts with 
Group 'A', The Railway association has specifically represented that 
Group 'D' and junior scale Group 'A' officers perform the same duties 
with similar responsibilities and therefore these two scales should be 
merged on the principle of equal pay for equal wcWk. We have carefully 
considered the matter, We note that this matter was also considered by the 
Third Pay Commission who did not find any justifICation for such a 
merger. In our existi", Scheme. Group 'D' poslS mainly serve as 
promotional avenues for Group 'C' posts and only insigniflClnt percentage 
of direct recruitment to Group 'D' posts takes place. We would not like to 
change the existing structure lIS it has withstood the test of time. We feci 
that the ciassifation of Group 'B' and junior scale (Group 'A') is justifaed 
and it is not repugnant to any partidular principle. 
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APPENDIX U 

(Vide para 4 of Introduction) 

Analysis of the action taun by Government on tM Recommendation.sl 
Observations Contained in the Seventh Report of Railway Convention 
Committee (1991) 

I. Total number of recommendations 

II. Recommendations/Observations which have been 
accepted by the Government (Vide recommendations 
at S. Nos. 1.94. 1.952.149. 2.150, 2.152, 2.155, 
2.156, 2.159. 2.167. 2.169. 2.170, 2.173 & 2.174) 

Number 

Percentage to total 

III. Recommendations/Observations which the Commi-
ttee do not desire to pursue in view of the 
replies of the Government (Vitle recommendations at 
S. Nos. 1.81. 1.82. 1.96. 2.153. 2.154. 2.158, 2.164. 
2.165. 2.168. 2.172 & 2.175) 

Number 

Percentage to total 

IV. Recommendations/Observations in respect of which 
the replies of the· Government have not been 
accepted by the Committee and which required 
reiteration (Vide rcc:ommcndations at S. NOl. 1.86, 
1.87. 1.88. 1.89. 1.90. 1.91. 1.92.2.151.2.160.2.161, 
2.162, 2.163. 2.166. & 2.171) 

Number 

Percentage to total 

V. Recommendations/Observations in respect of which 
final replies of the Government are still awaited 
(Vide recommendations at S. Nos. 1.75, 1.76, 1.77, 
1.78, 1.79. 1.80. 1.83. 1.84. 1.85. 1.93 .& 2.157) 

Number 

Percentage to total 

58 

49 

13 

26.53% 

11 

22.44% 

14 

28.57% 

11 

22.44% 



PART n 
Minutes o/IM 58th Sinin, 0/ the Railway Convention CO"",uJlee (1991) 

held on 8th September, 1995 
58th sitting of the Railway Convention Committee wu held on Friday, 

the 8th September, 1995 in Committee Room 'D' ParUarneDt House 
Annexe from 1500 hrs. to 1600 hrs. 

The following were prescnt: 

Shri M. Baga Reddy-Clulirman 
Lok Sablul 

2. Shri Saifuddin Clloudhury 

3. Prof. Prcm Dhumal 

4. Shri Gurudas Vasant Kamat 

S. Shri Allam Sher Khan 

6. Shri Rajvir Singh 

7. Shri Lokanath Choudhury 

Rajya Sabha 
8. Shri Madhavsinh SoJanki 

9. Shri P. Upendra 

10. Shri Ranjan Prasad Yadav 

SECRETARIAT 

1. Shri T.R. Sharma-Deputy Secretary 
2. Shri R.C. Gupta-Under Secretary 
2. The Committee took up for consideration the Draft Report on Action 

Taken by the Government on the recommendations contained in the 
Seventh Rcport of RCC (1991) on 'Staff Welfare & Industrial Relations in 
Railways' and adopted the same with the stipulation that para Nos. 1.89 to 
1.91. 2.161. 2.162 to 2.163 and 2.166 may be re-categorised and suitably 
commented upon with the approval of Chairman. 

3. The Committee also authorised the Chairman to present the Report 
to both the HoulCS of Parliament after making otlier consequential ehlll1Jcs 
arising out of factUal verification by the Ministry of Railways or otherwise. 

The Comm;"e~ then adjourned. 
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